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No. 1451(2)/LXXIX-V-1-19-1(Ka)11-19
Dated Lucknow, August 6,2019

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor 15
pleased to order the publication of the following English translation of the Uttar -Pradesh Niji
Vishwavidyalaya Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 12 of 2019) as passed by the Uttar
Pradesh Legislature and assented to by the Governor on August 5, 2019. The Uchcha Shiksha Anubhag-ll :
is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES ACT, 2016
(U.P. Actno. 12 0of 2019)
[As passed by the Untar Pradesh Legislature]
. AN
ACT

‘to provide for establishment of new Private Universities and incorporation of
existing Private Universities in the State of Utiar Pradesh under this Act for imparting
higher education and to regulate their functions and for matters connected therewith or
incidental thereto.

IT Is HEREBY enacted in the Seventieth Year of the Republic of India as

follows: -
Shgrt title, extent 1. (1) This Act may be called the Uttar Pradesh Private Universities Act, 2019.
an .
commencement (2) It shall extend to whole of the State of Uttar Pradesh.

(3) It shall come into force on such date as the State Government may, by
notification in the Gazette, appoint.
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- 2. In this Act, unless the context otherwise requires,-

(a)
(b}
(©)
(d)
(e)
®
(&
(h)
(i)
)]
(k)
Y
(m)
(n)
(0)

®)

@

)
(s)

(t)
(u)

)

(w)
)

“Acadentic Council” means the Academic Council of the University;

Definitions

“AICTE” means All India Council for Technical Education established

under section 3 of the all India Council for Technical Education .

Act, 1987;

“Board” means the Board of Faculties, Board of Studies and the
Planning Board, or any other Board of the University;

“CSIR” means the Council of Scientific and Industrial Research, New
Delhi, a funding agency ‘of Central Government;

“Department” means a Department of Studies and includes a Centre of
Studies and Research; ’ ’

“Director” means the Head of an “Institute”, "Cenire" or "School", or the

‘person appointed for the purpose to act as such in his absence;

“DST” means the Department of Science and Technology of the Central
Government; '

“Employee” shall include teaching and non teaching staff of the

‘University;

“Executive Council” means the Executive Council of the University;
“Facﬁlty” means a Faculty of the University;

*Governing Body ” means a. committee constituted by the sponsoring
body; .

“Hostel” means "Scholars/Studeﬁts" Hostel of the University;

“ICAR” means the Indian Council of Agricultural Research;
“Institute/School” means an Institute or School established by the

~ University in accordance with this Act and the Statutes;

“MCI" means Medical Council of India constituted under the Medical
Council Act, 1956; :

“Minority Private University” means a Private University ¢stablished by

a religious or linguistic minority of the State of Uttar Pradesh;

“NAAC” means the National Assessment and Accreditation Council;
“NCC” means National Cadet Corps; _

“NCTE” means the National Council for Teacher Education under the
National Council for Teacher Education Act, 1993;

“NSS” means National Service Scheme;

“PCT” means Pharmacy Council of India constituted under section 4 of
the Pharmacy Act, 1948;

“Chancellor or Prcsidcnt”,-“Pro~Chance]lor or Vice-Pfesident”, “Vice-
Chancellor” and “Pro-Vice-Chancellor” means respectively the
“Chancellor” or “President”, the “Pro-Chancellor or Vice-President” the
“Vice-Chancellor” the “Pro-Vice-Chancellor” of the University:

“Prescribed” means prescribéd by Statutes;

“Records and Publications” means the Records and Publications of the
University;
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"Regulatory Body" means the statutory bodies established by the
Central Government from time to time such as University Grants

‘Commission and includes the AIll India Council for Technical

Education, the Bar Council of India, the Distance Education Council,
the Dental Council of India, the Indian Nursing Council, the Medical
Council of India, the National Council for Teacher Education, Central
Coungcil for Indian Medicine, ihe Pharmacy Council of India;
“Schedule” means schedule appended to this Act; _
"Sponsoring body" in relation to a University established under this Act
means ;-

(i) a Society registered under the Societies Registration Act, 1860
{Act no. 21 of 1860); -

(ii) any public trust registered under the Indian Trusts Act, 1882
(Act no. 2 of 1882);

.or

(iii) a company reglstered under the Companies Act, 2013 (Actno. 8
of 2013);
“Statutes”, “Ordinances” and “Regulations” means respectively, the
Statutes, the Ordinances and the Regulations of the University for the
time being in force;
“Student” means a student enrolled with the Umversny,
“Teacher of the University” means Professors, Associate Professors,
Assistant Professors, and such other persons as may be appointed for
imparting education instructions, or conducting research in the
University and are designated as Teachers by the Ordinances;
“Treasurer”, “Registrar”, “Finance Officer”, "Controller of
Examiﬁations”, “Librarian™ or, “Proctor”™ means - respectively the
Treasurer, the Registrar, the Finance Officer, ‘the Controller of
Examinations, the Librarian or the Proctor of the University;
“UGC” means University Grants Commission established under
section 4 of the University Grant Commission Act, 1956;
"University" means a Private University established or incorporated
under this Act. '

3. The sponsormg ‘body shall, for the purposes of cstablishing the Umversny
under this Act, fulfill the following conditions, namely:-

(a)
(®)

create a Permanent Endowment fund with minimum of Rs. 05 (five)
crore;
duly possess contiguous land of minimum twenty acres in urban areas

- or fifty acres in rural areas earmarked for the University:

Provided that, the sponsoring body shall not sell, transfer or lease
out such land or any part thereof and also shall not use it for any .
purpose other ‘than the purposes mentioned in this Act for the
functioning of the University: ‘

Provided further that such land shall not be mortgaged to any
person other than a bank or financial institution established under any
law for the time bemg in force for any purpose other than availing loan
for estabhshmg the University;
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(c)

{d).

(e}

®

(2

(h)

(@

RO,

(k)

®

(m)

(n)

(o)

()]
(@)

construct on land referred to in clause (b) buildings of at least twenty four
thousand sq. metres carpet area, out of which minimum fifty per cent shall be
utilized for academic and administrative purposes;

install equipments, computers, furniture, assets, infrastructural facilities other
than building mentioned in clause (b) and other consumables and non

- consumables of minimum Rs. 2 (two) crore in offices and laboratories in the

building referred to in clause (b); and an undertaking of procuring the
computers, furniture, assets, infrastructural facilities [other than building

mentioned in (b) above] and other consumables and non consumables of )

minimum Rs 6 (Six) crore in the next 5 years;
appoint Professors, Associate Professors and Assistant Professors as

. prescribed by the regulatory bodies and supporting staff members in every
department or discipline. At least seventy five per cent of the regular teachers

in each department/discipline shall be regular employees of the University;

purchase of books, periodicals and online resources worth Rs. ten lakh every
year in the library:

Provided that in case of shortfall of expenditure to Rs ten lakh it shall be -

met in the next year;

arrange  co-curricular  Activities, extracurricular Activities, debates,
competitions, quiz programs, sports, NSS and NCC for the students as per
the standards of regulatory bodies;

conform to standards, conditions and Regulations set by UGC, AICTE,
NCTE, BCI and other regulatory bodies established by the State Governiment
or Central Government;

establish a provident fund for the employees and teachers of the University
and to introduce other welfare schemes;

make the Statutes, Ordinances and Regulations for the administration and
functioning of the University; ‘

any arrangements made by the University shall not be inconsistent to the
provisions of this Act and regulations of the regulatory bodies;

to ensure transparent functioning of the University and shall put the
clearances obtained from the Regulatory Bodies in the public domain;

furnish information to the State Government as per format and penodncnty
required by the State Government;

comply with the norms set up by the State Government for common

academic calendar anti copymg measures, admissions, examinations,
degrees and certificates eic. ;
the transparent procedure and standard of admissions and fee structure in the
University shall be decided and placed in the public domain before the start
of the admission process. The last date of admlsswn shall be as per the
common academic calendar ;

Admission policy of foreign students shall be decided by the Executive .

Council of the University and shall be consistent with the standards laid
down by the State Government and Regulatory Bodies ;
follow the Common academic calendar as may be prescribed ; and

to undertake to fulfill such other conditions consistent with this Act as may
be laid down by the State Government before the establishment of the

University;
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(r)

to undertake neither to be involved nor to permit anyone to cause or
promote anti-national activities inside the campus of the University or '
under the name of the University. In case of any such activity found in
the University, it shall be considered as a major violation -of the
conditions of setting up the University and the Government may take
action according to the provisions under this Act or any law for the time
Being in force.

4. (1) An application containing the proposal and the project report to establish
a University shall be made by the sponsoring body to the State Government along with
application fee as may be fixed by the State Government from time to time.

(2) The project report must contain the following particulars, namely:-

(a)
(b)
©

(d)
(e)

(f

(8

(h)

)

10

(k)
M
(m)
(n)

(0)

(r}

the details of the sponsoring body along with copies of its registration
certificate and bye-laws duly certified by its competent authority;

the information regarding financial resources of-the sponsoring body
along with audited accounts for the past three years;

_the name and location of the proposed University;

the objectives of the University;

the availability of land and details of buildings and infrastructure
facilities, if the same already exists, and details of land, building and
other infrastructure proposed to be owned or created,

the nature and the type of programmes of study and research proposed to
be undertaken by the University and their relevance to the development
goals and employment needs of the State and phasing of such
programmes over the first five years with course-wise enrolment targets;
details of proposed academic facilities including teaching and non-
teaching staff; 7 )
facilities, courses of study and research proposed to be started;

the experience and expertise in the concerned disciplines available with
the sponsoring body; |

the details of plans for campus development such as construction of
buildings, development of structural amenities and infrastructure
facilities and procurement of equipment efc. to be undertaken before the
University starts functioning and phased programmes for the first five
years; A

the phased outlays of capital expenditure proposed for the next five
vears; ’

the sources of funds along with the scheme for mobiliz‘ing resources, the

- cost of capital thereto and the manner of repayment to such sources;

the system proposed to be ‘followed for selecting students for admission
to the courses of study at the University in the first year of operation;

the system proposed to be followed for appointment of teachers and
other employees in the University;

whether the University proposes to undertake some programmes related
to local needs. If so, the nature of specialized teaching, training or
research Activities to be undertaken by the University so as to fulfil this
objective; ' :

whether the University proposes to start some programmes for the
benefit of farmers, women and local industries, if so, details thereof may
be given;
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(q) details of play grounds and other facilities available or proposed to be
created for games and sports and extra curricular activities like
National Cadet Corps, National Service Scheme, Rover and Rangers
etc; ' .

(r) the arrangements proposed to be made for academic excellence, if any;

(s) such other details as the sponsoring body may like to give;

(t) such other details as may be decided by the State Government from
time to time.

5.(1) The Higher Education Department of the State Government on receipt of
the proposal along with the project report for establishment of a University shall
constitute a committee consisting of :— ‘

(a) one Vice-Chancellor of any of the State Universities established under
the Uttar Pradesh State Universities Act, 1973;

{b) one Professor of a State Umversnty nominated by the State
Government;

(©). one officer to the Govemment of Uttar Pradesh not below the rank of
Joint Secretary; :

(d) one Officer of Finance and Account Services of Uttar Pradesh not

below the rank of Joint Director; ‘

{(e) one officer nominated by the District Maglstrate of the District

concemed not below the rank of Sub-divisional Magistrate;

H one Registrar of a University established under the Uttar Pradesh State

Universities Act, 1973 to be nominated by the State Government.

(2) The committee shall consider the proposal and the project report together
with the financial soundness and assets of the sponsoring body and its overall ability to
set up the proposed University.

: (3) The committee, while considering the proposal and the project report may
call for such other information from the sponsoring body as it thinks proper for the
 purpose. _ '
(4) The committee shall submit its report to the Higher Education Department
of the State Government within a period of three months from the date of its
constitution:

Provided that if the Committee could not submit its report within the said three
months period for any sufficient reasons to be recorded in writing, it may submit its
report to the Higher Education Department of the State Government within further one
month or such period as may be permitted by the State Government:

Provided further that the inspections carried out by any committee constituted
under the orders of the State Government before the commencement of this Act shall be
deemed to be the inspection carried out by the evaluation committee constituted under
sub-section (1) above. .

6. (1) After the receipt of the report of the committee constituted under
section 5, if the State Government is satisfied that it is proper to establish the University,
it may issue a 'Letter of Intent’. '

- (2) The sponsoring body shall fulfill the requirements and conditions specified in
section 3 and shall submit to the State Government compliance report thereof sﬁpported,
by an affidavit within a maximum period of two yearS from the date of issue of the letter
of intent. ‘ _

(3) If the sponsoring body fails to comply with the provisions of section 3, the
State Governmeni shall have power to withdraw the letter of intent issued to the
sponsoring body.
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‘ 7. (1) The State Government, if satisfied, after considering the compliance
report submitted under section 3 that the sponsoring body has complied with the
provisions of sub-section (1) of section 6, may, by a notification published in the
Gazette permit the University to operate with such name and location as per the letter
of Intent.

(2) Names of the new Universities {o be established under this Act shall be
included in Schedule-2 by amending this Act.

(3) ARer its establishment, the name of the newly established University shall
be mentioned by the State Government at the next serial number below the last
University mentioned in the Scheduled-2 appended this Act.

(4) Every Un1vers:ty estabhshed or incorporated under this Act shall be a body
corporate.

8. On the commencement of this Act the existing Universities enumerated in
Schedule-1 shall stand incorporated under this Act.

9. The University shall not admit any college or institution to the privilege of
affiliation.

10. The objects of the University shall be to disseminate and ensure
advancement of knowledge and skill for providing instructional, research and extension
facilities in such branches of learning as it may deem fit and the University shall
endeavour to provide to students and teachers the necessary atmosphere and facilities

~ for the promotion of :~

Powers of the
University

(a) innovations in education, leadmg to restructuring of courses, new
methods of teaching, training and learning including online learning,
blended learning, continuing education and such other modes and
integrated and wholesome development of personality;

(b) studies in various disciplines;

(¢) interdisciplinary studies;

(d) national integration, patriotism, secularism, social equity and
inculcation of international understandmg and ethics.

11. Subject to the guidelines and norms as prescribed by the Regulatory

Bodies and the State Government from time to time the University shall have the

powers, - - .

(a) to provide for instruction in such branches of leaming as the
University may, from time to time, determine 2nd to make provisions
for research and for the advancement and dissemination of knowledge
and skills;

(b) to provide for instruction in such branches of learning as the
University may think fit and to make provisions for research and for
the advancement and dissemination of knowledge;

(c) to honour educational stalwarts and persons of academic eminence

_ with designation of professor Emeritus;

(d) . to grant, subject to such conditions as the University may determine,
diplomas or certificates to, and confer degrees or other academic
distinctions on the basis of examinations, evaluation or any other
method of testing of persons, and to withdraw any such diplomas,
certificates, degrees or other academic dlstmctlons for good and
sufficient cause; '
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to confer honorary degrees or other distinctions with prior approval of the
State Government; _

to institute as per norms of Regulatory Authorities and State Government
Directorships, Professorships, Associate Professorships, Assistant
Professorships, and other teaching or academic posts required by the
University and to make appointments for the same;

to create administrative, ministerial and other posts and to make
appointments thereto;

to appoint/engage persons of eminence, working in any other University or
organization permanently or for a specified period;

to co-operate, collaborate or associate with any other University or
Authority or Institution in India and abroad in such manner and for such
purpose as the University may determine;

to establish and maintain schools, centres, specialized laboratories in other
units for research and instructions as are in the opinion of the University,
necessary for the furtherance of its objects;

to institute and award fellowsflips, scholarships, studentships, medals and
prizes;

to establish, maintain and supervise residences, hostels and promote the
health and general welfare Activities for students and staff:

to make provisions for research and consultancy, and for that purpose to
enter into such arrangements with other institutions or bodies as the
University may deem necessary;

to establish a faculty, a department, a centre, or school, as the case may
be, in accordance with the Act and Statutes;

to determine standards in accordance with the State Government and other

Regulatory Bodies for admissions into the University, which may include

examination, evaluation or any other method of testing to ensure quality;

to demand and receive payment of fees and other charges;

to make special arrangements in respect of women and other
disadvantaged students as the University may consider desirable;

to regulate and enforce discipline among the employees and students of the
University and.take such disciplinary measures in this regards as may be
deemed necessary by the University; -

to make arrangements for promoting the health and general welfare of the
employees of the University; ) ' '

to receive donations and to acquire, hold and manage any property,
movable or immovable for the welfare of the University;

to ensure that no immovable property shall be disposed off or rights or title
therein parted with or any liability created thereon, by any of the officers
or authoerities of the University, except after prior approvhl of the State
Government; :

to appoint either on contract or otherwise, visiting professors emeritus
professors, consultants, fellows, scholars, artists, course directors and such
other persons who may contribute to the advancement of the objects of the
University; - .

to organize and to undertake extramural studies and extension service; and
to do all such other acts and things as may be necessary, incidental or
conducive to the attainment of all or any of the objects of the University.
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12. (1) Admissions to the different academic programmes shall be made in
accordance with the norms to be determined by the admissions committee in
accordance with the provisions of the Act, the Statutes, Ordinances made thereunder.

(2) The University shall ensure that the academic standards of the courses
offered by the University are in accordance with the guidelines of the Regulatory
Bodies. _ .

(3) The teacher-student ratio shall be in.accordance with the guidelines of the
Regulatory Bodies.

13. The University shall be open to persons of ail sex and of whatever race,
creed, caste or class, and it shall not be lawful for the University to adopt to impose on
any person any test whatsoever of his religious belief or profession in order to entitle
him to be admitted therein as an officer, a teacher, staff member, student, or to hold
any office therein or to graduate thereat :

Provided that reservation in the posts and recruument of the emp]oyees
and reservation of seats for admission in any course of study in the University for the
students belonging to the Scheduled Castes, Scheduled Tribes, Other Backward
Classes and Economically Weaker Sections of General Category of citizens shall be
regulated by the orders and guidelines of the State Government lssued from time to
time.

14. The fol]owing shall be the Officers of the University:-

(1) - the Chancellor or the President;

(2)  the Pro-Chancellor or Vice-President;

(3)  the Vice-Chancellor; '

(4)  the Pro-Vice-Chancellor;

(5)  the Registrar;

(6)  the Dean of Facuity;

(7)  the Dean of Students' Welfare;

(8) the Director;

(9) the Controller of Examinations;

(10) the Chief Proctor;

(11) the Finance Officer; and

(12) such other Officers as may be declared by the Statutes to be the officers
of the University.

15. (1) The Chancellor/President shall be appointéd by the Govemning Body
for a period of five years by following such procedure and on such terms and
conditions as may be prescribed.

(2) The Chancellor/ President shall be the head of the Umversny

(3) The Chancellor/President shall preside over the meetings of the
Governing Body and convocation of the University.

(4) If, at any time, upon representation made or otherwnse and after making
such inquiry, as may be deemed necessary, the situation so warrants that the
continuance of the Chancellor/President is not in the interest of the University,
Governing Body, may, by majority decision ask the Chancellor/ President by an order
in writing stating the reasons therefor, to relinquish his office before expiration of his
tenure from such date as may be specified in the order. In such case the
Pro-Chancellor/Vice-President shall preside over the meeting of the Governing Body:

Provided that before taking an action under this sub-section, the.
Chancellor/President shall be given an opportunity of being heard.
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(5) The Chancellor/the President shall have the following powers, namely:-
(a) to cali for any information or record of the University;
(b) to appoint the Vice-Chancellor under sub- sectlon (1} of sectmn 17
of this Act ;
(¢}  toremove the Vice-Chancellor in accordance with the provisions of
this Act and Statutes made thereunder;
(d) such other powers as may be prescribed.
{6) The Chancellor/President shall draw salary not exceeding double the amount
of salary of the Pro-Chancellor/the Vice-President of the University.
16. (1) The Pro-Chancellor/Vice-President shall be appointed by the
Chancellor/President with the approval of the Governing Body for a period of five years.

(2) The Pro-Chancellor/Vice-President shall assist the Chancellor, President,
‘respectively in dlschargmg hls/her dutles and preside at the convocation in his/her
absence.

(3) The Pro-Chancellor/V ice-President may in writing under his hand addressed

~ to the Chancellor/President resign from his. office.

(4) If, at any time, upon representation made or otherwise, and after making such
inquiry, as may be deemed necessary, the situation so warrants that the continuance of
the Pro-Chancellor/Vice-President is not in the interest of the University, the
Pro-Chancellor/Vice-President with the prior approval of the Govemning Body, may, by
an order in writing stating the reasons therefor, ask the Pro-Chancellor/Vice-President to
relinquish his office before expiration of his tenure from such date as may be spemﬁed in
the order:

Provided that before taking an action under this sub-section, the
Pro-Chancellor/Vice-President shall be given an opportunity of being heard.

{5) The Pro-Chancellor/Vice-President shall draw sé\lary which shall be less than

that of the Chancellor/President of the University.

17. (1} The Vice-Chancellor shall be appointed by the Chancellor/President with
prior approval of the Governing Body:
Provided that a Vice-Chancellor shall be eligible for reappomtment after the

expiry his/her term.

(2) The Vice-Chancellor shall hold office for a penod of five years or until he/she
attains the age of seventy years whichever is earlier.

(3) I, at any time, upon representation made or otherwise, and after making such
inquiry, as may be deemed necessary, the situation so warrants that the continuance of
the Vice-Chancellor is not in the interest of the University, the Governing Body may, by
an order in writing stating the reasons therefor, ask the Vice-Chancellor to relinquish his
office from such date as may be specified in the order: '

_ Provided that before taking an action under this sub-section, the Vice-Chancellor
shall be given an opportunity of being heard. ‘

(4) The Vice-Chancellor shall be the principal executive and academic officer of
the University and shall exercise general superintendence and contrel over the affairs
of the University and shall be the chairperson of the Executive Council and execute the
decisions of the Executive Council and other competent bodies and the State
Government made under the provisions of the Act and the Statutes Ordinances and
Regulations made thereunder.
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(5) The Vice-Chancellor shall preside over the convocation of the University in
the absence of the Chancellor/President and the Pro-Chancellor/Vice-President.

(6) If in the opinion of the Vice-Chancellor, it is necessary to take immediate
action on any matter for which powers are conferred on any other authority by or under
this Act, he may take such action as he deems necessary and shall at the earliest
opportunity thereafter report his action to such officer or authority as would have in the
ordinary course dealt with the matter within a pertod of thirty days :

Provided that if in the opinion of the concerned officer or authority such action
should not have been taken by the Vice- Chancellor, then such case shall be referred to
the Chancellor/President, whose decision thereon shal] be final.

(7) The Vice-Chancellor shall exercise such powers and perform such duties as
may be provided under this Act and the Statutes, Ordmances and Regulations made
thereunder.

18. (1) The Pro-Vice- Chancellor shall be appointed by the Vice- Chancellor in
such manner and shall exercise such powers and perform such functions as may be
prescribed by the Statutes and provided in the Ordinances and regulations,

(2) The Pro-Vice Chancellor appointed under sub-section (1) shall discharge his
duties in addition to his duties as a Professor.

(3) The Pro-Vice-Chancellor shall assist the Vice-Chancellor in discharging day
to day duties as and when required by the Vice- Chancellor. .

{4) The Pro-Vice-Chancellor shall get honorarium of such amount as may be
determined by the Sponsoring Body. :

. 19. (1) The qualifications, term of office, conditions of service and procedure of
appointment of the Registrar shall be such as may be prescribed.

(2) The Reglstrar shall have the power to authenticate records on behalf of the
University.

(3) The Registrar shall be responsible for the due custody of records and the
common seal of the University. He shall be the ex-officio Secretary of the Governing
Body, the Executive Council, the Academic Council and the Admissions Committee and
every Selection Committee for appointment of teachers of the University, and shall be
bound to place before these authorities all such information as may be necessary for
transaction of their business. He shall also perform such other duties as may be
prescribed by the Statutes, Ordinances and Regulations, and required, from time to time,
by the Executive Council or the Vice-Chancellor but he shall not by virtue of this
sub-section, be éntitled to vote,

20. Every Dean shall be appointed in such manner and shall exercise such -
powers and perform such functions as may be prescribed,

21. (1) The Finance Officer shall be appointed in such manner and shall exercise
such powers and perform such functions as may be prescribed.

(2) The Finance Officer shall be the ex-officio Secrctary of the Finance
Committee. '

22. The manner of appointment and powers and duties of the other officers of the
University including the Dean of Students'- Welfare, Controller of Examinations and
Chief Proctor shall be such as may be prescribed. -

23. The following shall be the Authorities of the University:-

(1)  the Governing Body ;
(2)  the Executive Council ;
(3) the Academic Council;
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(4) the Finance Committee ;

(5) the Planning Board;

(6) the Board of Facuities; .

(7)  the Board of Studies;

(8) the Admissions Committee;

(9)  the Examinations Committee; and

(10)  such other authorities as may be declared by the Statutes to be the
authorities of the University.

24. (1) The constitution of the Governing Body and the term of office of its
members shall be such as may be prescribed.

(2) The Governing Body shall meet once a year on the date to be fixed by the
Chancellor/President and such meeting shall be called the annual meeting of the
Governing Body: '

Provided that the Chancellor/President may, whenever he thinks fit, and

“shall, upon a requisition in writing signed by not less than one fourth of the total
membership of the Governing Body, convene a spec:al meeting of the Governing
Body.

(3) Subject to provisions of this Act, the Governing Body shall Act as an-
advisory Body of the Umversny and have the following powers and functions,
namely:-

(a) to review from time to time, the broad policies and programmes of

" the University and suggest measures for the working, improvement

: and development of the University;

(b)  to consider and pass resolutions on the Annual Report and Annual
accounts of the University and Audit Report of such accounts and
furnish their views to the Executive Council;

(¢) -to advise the President in respect of any matter which may be
referred to it for advice; -

(d) to perform such other functions as may be prescribed.

25. (1) The Executive Council shall be the principal executive body of the .

University.

(2) The meeting of the Executive Council may be convened as may be
prescribed. '

(3) The administration, management and control of the University and the
income thereof shall be vested with the Executive Council which shall control and
administer the property and funds of the University.

(4) The Executive Council, subject to the provisions of thls Act, have the
following powers and duties:—

(i)  tohold and control the property and funds of the University;

(ii) to acquire any movable or immovable property on behalf of the
University; '

(iii)  to make, amend or repeal Statutes and Ordmances

(iv)  to administer any funds placed at the disposal of the Umvers:ty

: for specific purposes;

(v)  to approve the budget of the University;

(vi) to institute scholarships, fellowships, bursaries, medals and other
rewards in accordance with the Statutes and Ordinances;

(vii) to appoint Registrar, officers, teachers and employees of the
University and define the duties and conditions of their service;
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{viii)  to fix the honorarium, emoluments, traveling and other allowances

‘ of the examiners; _ '

(ix) to direct the form and use of the common seal of the University;

x) to regulate and enforce discipline among members of the teaching,
administrative and other staff of the University in accordance with
the Statutes and Ordinances;

(xi) to manage and regulate the finances, accounts, investments,

‘ property and all other administrative affairs of the University;

{xii) to invest any money belonging to the University including
endowed property;

(xiii) to provide the buildings, premises, ‘furniture, equipments,
apparatus and other means needed for carrying on the work of the
University;

(xiv)  to enter into, vary, carry out, and cancel contract on behalf of the
University;

{xv)  to regulate and determine all other matters concerning the
University in accordance with this Act, the Statutes, the
Ordinances and the Regulations.

(5) Every decision of the Executive Council shall be informed by the reasons
therefor.

{6) The Vice-Chancellor shail be the Chalrperson of the Executive Councﬂ
which shall consist of the following other members, namely —

(i) three members to be nominated by the Governing Body

(ii) two eminent educationists nominated by the President;

(iii) one officer of the State Government not below the rank of Joint
Secretary to the Government of Uttar Pradesh;

(iv) one Professor and one Associate Professor of the University in
order of seniority on rotation basis for a period of one year;

) one educationist not below the rank of Associate Professor from a
panel of three names to be approved by the State Government, for
which the University shall submit a list of three names of eminent
educationists;

(vi) the Registrar who shall be ex-officic Member Secretary;

(vii)  the Finance Officer shall have the right to speak in and otherwise
to take part in the proceedings of the Executive Council but shall
not be entitled to vote;

(7) Quorum of the meeting of the Executive Council shall not be Tess than six
members.
(8) Decisions at any meeting of the Executive Council shall be taken by
majority of the members present at such meeting;
Provided that, in case of tie in any proposal, the proposal having support of
the Vice-Chancellor shall prevail.
Ehe Acglademic 26. (1) The Academic Council shall be the principal academic body of the
ounci
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27. (1) The Finance Committee shall be the principal financial body of tthe
University to take care of the ﬁnanmal matters

(2) The constitution, powers and functions of the Finance 'Cﬂmmmee <hall be
such, as may be prescribed. :

‘ 28. (1) The Planning Board shall be the prmmpal planning boedy of the University.
The Board shall ensure that the infrastructure and academic support system imeets ithe
norms of the University Grants Commission and other Regulatory Bodies.

{2) The constitution, of the Planning Board, term of office of its members :and iits
powers and functions shail be such as may be prescribed.

29. The constitution, powers and functions of the Board of Faculties, ithe
Admissions Committee, the Examinations Committee and of such other authorifies refithe
University which may be declared by the Statutes to be authorities of the University, <hall
be such as may be prescribed. '

30. A person shall be disqualified for being a member of any of the autherities eor
bodies of the University, if he/she—

{1) is of unsound mind and stands so declared by a competent court;

2) is an undischarged insolvent;

3 has been convicted of any offence involving moral turpitude;

(4). has been punished for indulging in or promoting unfair practice iin
the conduct of any examination, in any form, anywhere;

(5) has any profit motive from University except salary or any wther
authorised emoluments;

(6)  applies University fund for his personal use.

31. No decision, Act or proceeding of any authority or body of the University shall
“be invalid merely by reason of any vacancy or defect in the constitution thereof.

32. Any vacancy occurred in the membership of any authority or body ©f ithe
University due to death, resignation or removal of a member or due to change of capacity
in which he was appointed or nominated, shall be filled up as early as apassﬂa‘le Thy tihe
person or the body who had appointed or nominated such a member:

Provided that the person appointed or nominated as a member of an authority ©r
body of the University on an emergent vacancy, shall remain member of such autherity or
body, for only the remammg period of the member, in whose place he is appointed or
nominated.

33. The authorities or officers of the University may constitute such committees or
sub-committee with such terms of reference, in conformity with the Act, Statutes,
Ordinances and Regulations, as may be necessary for specific tasks to be jperformed iby
such committees. The constitution of such committees or sub-committee and their duties
shall be such as may be determined by the authority or officer constituting the (Gommittee
or sub-committee.
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Power to make
statutes

345, (19 The: first Statutes. of the Universities established or incorporated under
this: Actt shalli be: made by the. Executive Council and shall be submitted to the State
Government: forits:approval..

(2); The: Government shall consider the First Statutes submitted by the
Whiversity;andishalll approve: it within three months from the date of its receipt. If the’
State: Government: does: not approve or communicate to the University the objections
thereomwithiiin the: time: mentioned above, statutes so submitted shall be deemed to be
approved!. : <
(3))Subject:torthe: provisions. of this Act the Statutes may provide for all or any
ofithe:following:matters;, namely:- ,

(a) the: censtitution, powers and functions of the authorities of the
Whiversity;. as: may be constituted from time to time;

() tie:appointment and continuance in office of the members of the said
authorities;. filling of vacancies of members of the said authorities,
filling: of vacancies of members and all other matters relating to those
authorities: for which it may be necessary to provide;

(¢) tie appointment, powers and functions of the officers of the
Uhniversity and their emoluments; ;

(@) theappointment of teachers of the University and other academic and
administrative staff and their emoluments; '

(&) the appointment of teachers and other academic and administrative
staffi working: i the University or Institution for specific period for
undertaking a. joint project; '

(fp the: conditions: of service of employees including provisions for
retirement: benefits, insurance and provident fund, the manner of
termination of their service and the disciplinary matters;

(g)) theprinciples governing seniority of service of employees;

({ti)) the' procedure for settlement of disputes between employees or
students: and: the: University;

() theprocedure for appeal to the Executive Council by any employee or

- student: against the action of any officer or other authority of the
Whiversity;; '

@ the:conférment of honorary degrees;

(K)) the: withdrawal of degree, diploma, certificate and other academic
distinctions;: -

@y . die: institution of fellowships, scholarships, studentships, medals and

prizes;;

(in)) die:maintenance of discipline among the students;

(n)) the: establishment and abolition of Departments, Centers and other
institutions: efc. within the campus of the University;

(o) the: delegation of powers vested in the authorities or officers of the
Whiversity; and

@) alilothier matters, as per this Act or as may be prescribed.

(4)) Thie: Executive: Council shall not make, amend or repeal any Statute
affecting; thie: powers: or- constitution of any authority of the University until such
authiority, lias: Been: givem an) opportunity of expressing an opinion in writing on the
g:r;)ff:;rﬁchangcsz and!any; opinion so expressed shall be considered by the Executive
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35. Subject to the provisions of this Act and the Statutes, the Ordinances shall Power to make

be made by the Executive Council which may provide for all or any of the following
matters, namely:-

{a) the admission of students to the University and their enrolment as such;

(b) the courses of study to be laid down for all degrees, diplomas and
certificates of the University;

(¢) the medium of instruction and examinations; ‘

(d) the award of degrees, diplomas, certificates and other academic
distinctions, the qualifications for the same and the measures to be
taken relating to the granting and obtaining of the same;

(e} the fees to be charged for courses of study in the University and for
admissions to the examinations, degrees, diplomas and certificates of
the University;

(f) the conditions for the award of fellowships, scholarships, studentshlps
medals and prizes;

(g) the conduct of exammatlons including the term of office and mammer
of appointment and the duties of exammmg bodies, examiners and
moderators;

(h) the conditions of residence of the students of the University;

(i} the special arrangements, if any, which may be made for the residence,
discipline and teaching of women students and prescnbmg of special
courses of studies for them within the University; _

()  the appointment and emoluments of employees other than those for
whom provision has been made in the Statutes;

(k} the establishment of Centre of Studies, Board of Swdies,
Interdisciplinary Studies, Special Centers, Specialized Laboratories and
other Committees;

() the manner of co-operation and collaboration with other. Universities
and authorities including professional bodies or associations;

(m) the creation, composition and functions of any other body which is
considered necessary for improving the academic stature of the
University;

(n) the remuneration to be paid to the examiners, moderators invigilators
and tabulators; and i

(o) such other terms and conditions of service of teachers and other
academic staff as are not prescribed by the Statutes.

36. (1) The Annual Report of the University shall be prepared under the direction
of the Executive Council and shall be submitted to the Governing Body on such date as
may be prescribed and the Governing Body shall consider the report in its annual
meeting.

(2) The Govemning Body shall submit its comments on the Annual Report to the
Executive Council for its considerations. .

37. (1} The Annual Accounts and Balance Sheet of the University shall be
prepared under the directions of the Executive Council ;and shall, once at least every
year and at intervals of not more than fifteen months, be audited by an experienced and
qualified firm of Chartered Accountants of repute.

(2) A copy of the Annual Accounts, together with the audit report thereon, shall
be submitted to the Governing Body and the Chancellor/President along with the
abservations of the Executive Council.
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(3) Any observations made by the President on the annual accounts shall be
brought to the notice of the Governing Body and the Executive Council and the
observations, if any, shall, after review by the Executive Council, be submitted to the
Chancellor/President and shall be put in the public domain.

38. (1) Every employee of the University shall be appomted/engaged as per the
provisions of this Act and Statutes made thereunder.

(2) Any dispute arising between the University and any of the regular employees,
shall be referred to the Vice-Chancellor who shall decide the dispute after affording an
opportunity to the employee within three months from the date of receipt of its
reference. :

(3) Any dispute in respect of any employee engaged temporanly or on ad-hoc or
part time or casual basis shall be heard and decided by the Vice-Chancellor.

39. (1) An aggrieved person may prefer an appeal to the Chancellor/President
against any decision of an officer or authority of the University within a period of three
months from the date of receipt of such decision:

Provided that the Chancellor/President shall have power to condone the delay
if he is satisfied that the appellant for sufficient reasons could not have preferred his
appeal within the stipulated time.

(2) Any decision taken by the Chancellor/President in such an appeal shall be
final. _
 40. The University shall constitute for the benefit of its employees such pension
or welfare schemes or Provident Fund or provide such insurance schemes as it may -
deem fit in such manner and subject to such conditions as may be decided by the
Executive Council.

41. A copy of any receipt, application, notice, proceeding, resolution of any
authority or Committee of the University or other documents in possession of the
University, if certified by the Registrar, shall be received as prima-facie evidence of the
such receipt, applications, notice, order, proceeding or resolution, documents or the
existence of entry in the register and shall be admitted as evidence of the matters and
transactions therein where the original would, if produced, have been admissible in
evidence. -

42. Every Statute Ordinances and Regulations made under this Act shall be
published by the University.

43. (1) The Sponsoring body shall establish a permanent Endowment Fund of at
least Rs. 3 (five) crore.

(2) The Endowment fund shall be used as security deposit to ensure that the
University complies with the provisions of this Act and functions as per provisions of
this Act, the Statutes, the Ordinances and the Regulations. The State Government shall
have the powers to forfeit, a part or whole of the Endowment Fund, in case the
University or the Sponsoring Body contravenes the provisions of this Act, the Statutes,
the Ordinances or the Regulations made thereunder. - |

(3) The University may utilize the income from Endowment Fund for the
development of infrastructures of the University or for meeting the recurring
expenditure of the University.

(4) The amount of Endowment Fund shall be mvested in such instruments as the
State Government may prescribe by rules and shall be kept invested until.the dlssolutlon
of the Universitv.
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(5) In case of investment in long term security, -and in case of deposit in the
interest bearing Personal Deposit Account in the Government Treasury, deposit shall be
made with the condition that the amount shall not be withdrawn or utilized without the
prior permission of the State Government. '

44, (1) The University shall establish a general fund to which the following
amount shall be credited, namely:-

(a)

by

©
(@)

all fees which may be charged by the University; -

all sums received from any other sources;

all contributions made by the Society ; and

all contributions made in this behalf by any other person or bodies

which are not prohibited by any law for the time being in force.
{2) The money credited to the general fund shall be applied to meet all the
recurring expenditures of the University.
'45. (1) The University shall also estabhsh a development fund to which the
following moneys shall be credlted namely:—

| (@)
b)

development fees, which Iﬁay be charged from students;
all sums received from other sources for. the purpose of the
development of the University; ‘
all contributions made by the Sponsormg Body;
all contributions made in this behalf by any other person or bodies
which are not prohibited by any law for the time being in force; and
(e) all incomes received from the permanent endowment fund.

(2) The moneys credited to the development fund from time to time shall be
utilized for the development of the University.

46. All funds established under this Act shall subject to general supervision and
control of the Executive Council and be regulated and maintained in such manner as
may be prescribed.

47. The University shall not be eligible for any grants in aid or any financial
assistance from the State Government or any other body or Corporation owned and
controlied by the State Government.

{c)
(d)

48. The fee structure for all purposes shall be decided by the Executive Council
provided that the University shall not charge any fee from its students in excess of what
is required under any law of the State Government at the time being in force or as fixed
by the Regulatory Bodies and the fees structure shall be put in public domain.

49. Within a period of five years from commencement of programmes, the
University shall obtain NAAC and other such accreditations as may be prescribed by
the State Government from time to time. It shall also obtain certification/accreditation
from such other Regulating Bodies which are connected with the courses taken up by
the University. It shall inform the State Government about the grade provided to the
University. The University shall ensure renewal of such accreditation from time to time.

50. The convocation of the University shall be held in every academic year in
the manner as may be prescribed by the Statutes, the Ordinances and the Regulations
for conferring degrees, diplomas or for any other purpose.

51. (1) To ensure the compliance of the provisions of this Act, Statutes,
Ordinances, and Regulatlons made thereunder, the Uttar Pradesh State Higher Education
Counc:ll,s‘hall be the nodal agency.
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(2) The records of the students admitted to the different courses of the University
and their results and the records of the students not appearing in the examinations shall
be provided to the Uttar Pradesh Higher Education Council. The final degree shall be
conferred to the students with approval of the Uttar Pradesh Higher Education Council.

~ The names of the persons to be awarded the degrees shall be submitted to The Uttar

Pradesh Higher Education Council before 30 days of the date of convocation and the
Council shall approve the list. In case approval of the Council is not communicated to
the University within 20 days, the list shall be deemed to be approved.

(3) The Uttar Pradesh Higher Educatiou Council may call from the University or
any authority or officer of the University to furnish any information or records of the
University within specified date and time failing which the Uttar Pradesh Higher
Education Council may send the report to the State Government for appropriate action.

' (4) The Uttar Pradesh Higher Education Council shall conduct atleast one annual
inspection of the Universities established under this Act for the purpose of compliance
of the provisions of this Act and to ensure imparting of quality education and submit its
annual inspection report to the State Government specifically regardmg the compliance
of the undertaking given under section 3 of this Act.

52. (1) It shall be the duty of the University or any authority or officer of the
University to furnish such information or records relating to the administration or
finances and other affairs or activities ete. of the University as the State Government
may call for. :

(2) The State Government, if 1t is of the view that there is a violation of the Act,
the Statutes, the Ordinahces or the Regulations made thereunder may issue such
directions to the University under this Act as it may deem necessary, and the University
shall comply with such directions within the stipulated time.

53. (1) If the University proposes its dissolution in accordance “with the law
governing its constitution or incorporation, it shall give at least one year’s written notice
to the State Government.

(2) On receipt of notice referred to in sub-section (1}, the State Government shall
make such arrangements for administration of the University from the date of
dissolution of the University and until the last baich of students in regular courses of
studies of the University complete their courses or studies in such manner as may be
prescribed.

54. (1) The expenditure for admlmstratlon of the University during the taking
over of the liabilities of the University under section 53 of the Act shall be met out of
the Permanent Endowment Fund, the general fund and the development fund.

(2) During this process, if the funds referred to in sub-section (1) are not
sufficient to meet the expenditure and the liabilities of the University, such expenditure
may be met by disposing off the properties and assets of the University by the State
Government, .

55. (1) If it appears to the State Government that the University has contravened
any of the provisions of this Act, Statutes, Ordinances or Regulations made theréunder
or has violated any of the directions issued by it under this Act or has ceased to carry
out any of the undertakings given under section 3 or there is fraud or misappropriation
or serious misuse of funds, it may issue direction to the Uttar Pradesh Higher Education
Council to conduct preliminary inguiry.

(2) If the State Government, on receipt of inquiry report of the University on the
direction issued under sub-section (1), is satisfied that there is a prima facie case of
contravention of all or any of the provisions of this Act or the Statutes or Ordinances or
Regulations made thereunder or of violation of directions issued by it under this Act or
of ceasing to carry out the undertaking given under section 3, or there is fraud or
misappropriation or serious misuse of funds, it shall make an order of such enquiry as it
may consider necessary.
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(3) For the purposes of an inquiry under sub-section (2), the State Government
shall, by notification, appoint an officer or a committee on the recommendation of the
Uttar Pradesh Higher Education Council as the inquiring authority to 1nqu|re into the
allegations of violation of the provisions of this Act. '

(4) Every inquiring authority appointed under sub-section (3) shall while
performing its functions under this Act have all the powers of Civil Court under the
Code of Civil Procedure, 1908 whlle trying a suit and in particular in respect of the
following matters, namely:-

(a) summoning and enforcmg the attendance of any witness and examining
him on oath;

(b) requiring the discovery and production of any document;

(¢} requisitioning any public record or copy thereof from any office;

(d) receiving evidence on affidavit; and

{e) any other matter which may be prescribed.

(5) If, upon receipt of the inquiry report, the State Government is satisfied that
the University has violated any provisions of this Act and there is a need for corrective
action, the State Government shall direct the University to make necessary
improvements within the specified time, in order to comply with the provisions of this

- Act. If the University fails to comply with such directions within specified time, the
State Government may again direct the University to make necessary improvements or
modifications within a period of 15 days from the issuance of such directions.

(6) On receipt of the enquiry report from the enquiry officer or the enquiry
committee appointed under sub-section (3), if the State Government is satisfied that the
University has contravened all or any-of the provisions of this Act or the Statutes or
Ordinances or Regulations made thereunder or has violated any of the directions issued
by it under this Act including directions issued under sub-section(5) above or has ceased
to carry out the undertakings given by it under section 3 or there is fraud or

' misappropriation or serious misuse of funds in the University which threatens the
academic standard of the University, the State Govermment for liquidation of the
University, shall appoint a interim committee consisting of three members to run the
affairs of the University during the period. ' .

(7) (i) The interim committee appointed under sub-section (6) shall have all the
powers to administer the affairs of the University until the last batch of the students of
the regular courses have completed their courses and they have been awarded degrees,
diplomas or awards as the case may be;

(i) After héving been awarded the degrees, diplomas or awards, as the case may
be, to the ldst batches of the students of the regular courses, the interim committee shall
make a report to the effect to the State Government;

(iii) On receipt of the report under sub-section (7) (ii), the State Government
shall, by a notification in the Official Gazette, issue an order dissolving the University
and from the date of publication of such notification, the University shall stand dissolved
and all the remaining assets and liabilities of the University shall vest in the sponsoring
body from such date.

(8) Every notification under sub-section (7), shall be laid before both Houses of
the State Legislature. ' '

56. The State Government may issue such directions from time to time to the
University on policy matters not inconsistent with the provisions of this Act as it may
deem necessary. Such directions shall be complied with by the University, failing which
the State Government may take a reasoned action against the University in accordance
with this Act.
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Status of Assets / 57. All residual assets and properties including permanent endowment fund,
;‘il:z]]::ifno," general fund or any other fund and the liabilities of the University shall belong to the
de-recognition Sponsoring Body in case of dissolution of the University under any provision

mentioned herein above in the Act.

Power to make rules 58. (1) The State Government may, by notification in the Gazette, make rules
for carrying out the purposes of this Act,

(2) Without prejudice to the generality of the foregoing provisions, such rules
may provide for all or any of the following matters, namely:-

(a) the manner of making proposal to e;iab]ish a University and the
application fees payable under sub-section (1) of section 4;

(b) other particulars to be contained in the Project Réport under
sub-section (2) of section 4;

{c) other matters which are required to be, or may be, prescribed by rules
under this Act. '

Power to remove : 59. (1) The State Government may for the purposes of removing any

difficulties difficulties, particularly in relation to the transition from the provisions of the
individual Private University Acts to the provisions of this Act, direct that the
provisions of this Act shall during such period as may be specified in the order, have
effect subject to such adaptations, whether by way-of modification, addition or
omission, as. it may deem necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act. ‘

{2) Every order made under sub-section (1) shall be laid before both Houses of
State Legislature as soon as may be after it is made,

Disputes to be settled 60. All disputes arising as a result of the provisions made in this Act shall be

g‘r:dco: rtin Uttar settled by a Court of law in the State of Uttar Pradesh.
€S .

The Ordinance to 61. The provisions of this Act and the Statutes, Ordinances and Regulations

have overriding effect e there under shall have effect notwithstanding anything to the contrary contained
in any other law, for the time being in force, made by the State Legislature relating to
Universities.

Repeal and savings 62. (1) All the Acts enumerated in the Schedule-1 to this Act shall stand
- repealed on the commencement of this Act.

(2) Notwithstanding the repeal of the Acts enumerated in the Schedule-1
mentioned in sub-section (1), all the decisions made, Acts performed, rights and
liabilities created and exhausted by the Universities established under the repealed
Acts shall be deemed to be valid under this Act.

(3) The Universities incorporated into this. Act shall modify their Statutes,
Ordinances and Regulations applicable thereto under their respective repealed Acts, to
bring them in conformity with the provisions of this Act within a period of one year
from the date of commencement of this Act.

MiPOﬂty Frivate 63. Notwithsianding anything contained in this Act the University established
Universities by a religious or linguistic minority of the State of Uttar Pradesh, shall continue to
have the privileges as guaranteed by Article 30 of the Constitution of India.
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SCHEDULE-1

(See Section-8)

137"

Sk Details of the Act _ Name of the University

1 The Integral University Act, 2004 The Integral University, Lucknow
(U.P. ACT NO. 9 OF 2004) Notification Dated ‘
27-02-2004

2 The Amity University Uttar Pradesh Act, 2005 Amity University Gautambudh Nagar,
(U.P. ACT NO. 11 OF 2005) Notification Dated Uttar Pradesh
24-03-2005

3 The Mangalayatan University Uttar Pradesh Act, 2006 | Mangalayatan. Umversny Aligarh, Uttar

- (U.P. ACT NO. 32 OF 2006) Notification Dated Pradesh
30-10-2006

4 The Swami Vivekanand Subharti University Uttar Swami Vivekanand Subharti
Pradesh Act, 2008 University, Merrut, Uttar Pradesh
(U.P. ACT NO. 29 OF 2008) Notification Dated
05-09-2008

5 The Teerthanker Mahaveer University Uttar Pradesh Teerthanker Mahaveer University,
Act, 2008 Moradabad, Uttar Pradesh
(U.P. ACT NO. 30 OF 2008) Notification Dated
05-09-2008

6 The Sharda University Uttar Pradesh Act, 2009 Sharda University Greater Noida, Uttar
(U.P. ACT NO. 14 OF 2009) Notification Dated Pradesh
24-03-2009

7 The GLA University Uttar Pradesh Act, 2009 GLA University Mathura, Utt_ap
(U.P. ACT NO. 21 OF 2010) Notification Dated Pradesh
01-09-2010

8 The Invertis University Uttar Pradesh Act, 209 Invertis University Bareilly, Uttar
(U.P. ACT NO. 22 OF 2010) Notification Dated Pradesh
01-09-2010

9 The Monad University Uttar Pradesh Act, 2010 Monad University Gaziabad,
(U.P. ACT NO. 23 OF 2010) Notification Dated Uttar Pradesh '
12-10-2010

10 The Noida International University Uttar Pradesh Act, | Noida International University Gautam '
2010 ' Buddha Nagar, Uttar Pradesh
(U.P. ACT NO. 27 OF 2010) Notification Dated
12-10-2010

11 The IFTM University Uttar Pradesh Act, 2010 TFTM University, On_1kar Dham
(U.P. ACT NO. 24 OF 2010) Notification Dated Lodhipur Rajput, Delhi Road
12-10-2010 ' Moradabad

12 Shri Venkateshwara University Uttar Pradesh Act, Shri Venkateshwara, Ga_]raula, 1P,
2010 Nagar
,ﬁj.P. ACT NO. 26 OF 2010) Notification Dated

#12-10-2010

The Babu Banarasi Das University Uttar Pradesh Act, | Babu Banarasi Das University,

2010
(U.P. ACT NO. 25 OF 2010) Notification Dated
12-10-2010

Lucknow. .
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14 The Galgotias University Uttar Pradesh Act, 2011 The Galgotias University, Gautambudh
| (U.P. ACT NO. 14 OF 2011) Notification Dated Nagar
07-04-2011 - '
15 The Shivnadar University Uttar Pradesh Act, 2011 The Shivnadar University Dadri
(U.P.. ACT NO. 12 OF 2011) Notification Dated Gautambudh Nagar
‘ 21-06-2011
16 The Ram Swaroop Memorial University Uttar Pradesh | Shri Ram Swaroop Memorial
Act, 2011 . University, Barabanki
(U.P. ACT NO. I OF 2012) Notification Dated
04-07-2012
17 The Mohammad Ali Jauhar University Uttar Pradesh The Mohammad Ali Jachar University,
Act, 2005 Rampur
(U.P. ACT NO. 19 OF 2006)
Notification Dated 19-06-2006
18 | The Glocal University Uttar Pradesh Act, 2011 The Glocal University Ali
(U.P. ACT NO. 2 OF 2012) Natification Dated Akbarpur, Saharanpur
05-07-2012 - '
19 The Rama University Uttar Pradesh Act, 2013 Rama University, Kanpur
(U.P. ACT NO. I OF 2014) Notification Dated
10-01-2014
20 | The Shobit University Uttar Pradesh Act, 2011 Shobit University, Gangoh,
(U.P. ACT NO. 3 OF 2012) Notification Dated Saharanpur
05-07-2012
21 | The J.P. University Uttar Pradesh Act, 2014 J.P. University Anoop Shahar, Uttar
(U.P. ACT NO. 8 OF 2014) Notification Dated Pradesh
04-3-2014
22 | The].S. University Shikohabad, Firozabad, Uttar | ].S. University Shikohabad,
Pradesh Act, 2015 Firozabad
(U.P. ACT NO. 7 OF 2015) Notification Dated
24-6-2015 .
23 The IOMT University, Meerut, Uttar Pradesh Act, | [IMT University, Meerut, Uttar
: 2016 Pradesh
(U.P. ACT NO. 32 OF 2016) Notification Dated
03-10-2016
24 The Bennett University, Greater Noida, Uttar Bennett University, Greater Noida, ‘
Pradesh, Act, 2016 Gautam Buddha Nagar
(U.P. ACT NO. 24 OF 2016) Notification Dated
16-9-2016
25 | The Bareilly International University, Uttar Bareilly International University,
Pradesh Act, 2016 Bareilly
(U.P. ACT NO. 26 OF 20]6) Notification Dated
16-9-2016
26 | The Sanskriti University, Chhata, Mathura, Uttar | Sanskriti University, Chhata,
Pradesh Act, 2016 Mathura
(U.P. ACT NO. 20 OF 2016) Notification Dated
16-9-2016 -
27 The Era University, Lucknow, Uttar Pradesh Act, | Era University, Lucknow, Uttar
2016 A Pradesh
{(U.P. ACT NO. 27 OF 2016) Notification Dated
16-9-2016
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SCHEDULE-2

(See Section-7)

SL Details of the Act Name of the University
1 The Integral Universiry_ Act, 2004 The Integral University, Lucknow
{(U.P. ACT NO. 9 OF 2004) Notification Dated '
27-02-2004
2 | The Amity University Uttar Pradesh Act, 2005 Amity University Uttar Gautambudh
(U.P. ACT NO. 11 OF 2005) Natification Dated Nagar, Pradesh
24-03-2005 ‘
3 The Mangalayatan University Uttar Pradesh Act, 2006 | Mangalayatan University Aligarh, Uttar
(U.P. ACT NO. 32 OF 2006) Notification Dated | Pradesh
30-10-2006 .
4 | The Swami Vivekanand Subharti University Uttar | Swami Vivekanand Subharti
Pradesh Act, 2008 University, Merrut, Uttar Pradesh
{U.P. ACT NO. 29 OF 2008) Notification Dated
05-09-2008
5 | The Teerthanker Mahaveer Umversny Uttar Pradesh | Teerthanker Mahaveer University,
Act, 2008 Moradabad, Uttar Pradesh
' (U.P. ACT NQ. 30 OF 2008) Notification Dated
05-09-2008 .
6 | The Sharda University Uttar Pradesh Act, 2009 Sharda University Greater Noida, Uttar
(U.P. ACT NO. 14 OF 2009) Notification Dated | Pradesh
24-03-2009 ‘
7 The GLA University Uttar Pradesh Act, 2009 GLA University Mathura, Uttar
(UP. ACT NO. 21 OF 2010) Notification Dated | Pradesh
01-09-2010 7
8 | The Invertis University Uttar Pradesh Act, 2009 Invertis University Bareilly, Uttar
(U.P. ACT NO. 22 OF 2010) Notification Dated | Pradesh
| 01-09-2010
9 | The Monad University Uttar Pradesh Act, 2010 Monad University Gaziabad,
(U.P. ACT NO. 23 OF 2010) Notification Dated ; Uttar Pradesh
12-10-2010 .
10 | The Noida International University Uttar Pradesh Act, | Noida International University Gautam
2010 Buddha Nagar, Uttar Pradesh
(U.P. ACT NO. 27. OF 2010) Notiﬁcation Dated
12-10-2010 .
11 | The IFTM University Uttar Pradesh Act, 2010 IFTM  University, Omkar Dham
(U.P. ACT NO. 24 OF 2010} Notlf“catlon Dated | Lodhipur  Rajput,  Delhi ~ Road
12-10-2010 Moradabad
12 Shri Venkateshwara University Uttar Pradesh Act, | Shri Venkateshwara Gajraula 1.P.
2010 . Nagar
(U.P. ACT NO. 26 OF 2010) Notification Dated
12-10-2010 _
13 | The Babu Banarasi Das University Uttar Pradesh Act, | Babu Banarasi Das University,
2010 ] v Lucknow
(U.P. ACT NO. 25 OF 2010) Notification Dated
12-10-2010
14 | The Galgotias University Uttar Pradesh Act, 2011 The Galgotias University, Gautambudh

(U.P. ACT NO. 14 OF 2011) Notification Dated

07-04-2011

Nagar
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15 | The Shivnadar University Uttar Pradesh Act, 2011 The Shivnadar University Dadri
(U.P. ACT NO. 12 OF 2011) Notification Dated | Gautambudh Nagar
21-06-2011 -

16 | The Ram Swaroop Memorial University Uttar Pradesh | Shri Ram Swaroop Memorial
Act, 201] University, Barabanki
(U.P. ACT NO. 1 OF 2012) Notification Dated
04-07-2012

17 | The Mohammad Ali Jauhar University Uttar Pradesh | The Mohammad Ali Jauhar
Act, 2005 University, Rampur
(U.P. ACT NO. 19 OF 2006).
Notification Dated 19-06-2006

I8 | The Gloqal University Uttar Pradesh Act, 2011 The Glocal University Ali
(U.P. ACT NO. 2 OF 2012) Notification Dated | Akbarpur, Saharanpur
05-07-2012

19 | The Rama University Uttar Pradesh Act, 2013 Rama University, Kanpur
(UP. ACT NO. 1 OF 2014) Notification Dated
10-01-2014 '

20 | The Shobit University Uttar Pradesh Act, 2011 Shobit University, Gangoh,
(U.P. ACT NO. 3 OF 2012) Notification Dated | Saharanpur
05-07-2012

21 Tl{e J.P. University Uttar Pradesh Act, 2014 J.P. University Anoop Shahar, Uttar
(U.P. ACT NO. 8 OF 2014) Notification Dated | Pradesh
04-3-2014 -

22 | The J.S. University Shikohabad, Firozabad, Uttar | ].S. University Shikohabad,
Pradesh Act, 2015 ‘ Firozabad
(U.P. ACT NO. 7 OF 2015) Notification Dated
24-6-2015 '

23 | The IIMT University, Meerut, Uttar Pradesh Act, | IIMT University, Meerut, Uttar
2016 Pradesh
(U.P. ACT NO. 32 OF 2016) Notification Dated
03-10-2016

24 | The Bennett University, Greater Noida, Bennett University, Greater Noida,
Uttar Pradesh Act, 2016 Gautam Buddha Nagar
(U.P. ACT NO. 24 OF 2016) Notification Dated
16-9-2016 ‘

25 | The Bareilly International University, Uttar | Bareilly International University,
Pradesh Act, 2016 Bareilly '
(U.P. ACT NO. 26 OF 2016) Notification Dated
16-9-2016

26 | The Sanskriti University, Chhata, Mathura, Uttar Sanskriti University, Chhata,
Pradesh Act, 2016 Mathura
(UP. ACT NO. 20 OF 2016) Notification Dated
16-9-2016 ‘

27 | The Era Univesity, Lucknow, Uttar Pradesh Act, | Era University, Lucknow, Uttar
2016 Pradesh
(U.P. ACT NO. 27 OF 2016) Notification Dated

16-9-2016
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- STATEMENT OF OBJECTS AND REASONS

‘ In accordance with the guidelines under the Government Order dated February 06, 2008, twénty
seven private Universities have been established and incorporated by different State Acts. Since different”
Acts of different Universities contains different provisions and there is no uniform provision for
ménitoring of such Private Universities, it has become difficult to implement and enforce the policies of
the State Government, to collect information and records and to implement the standards of quality in
higher education. o

It has, therefore, been decided to make an umbrella Act to govern all the Private Universities

under a common law.
The Uttar Pradesh Private Universities Bill, 2019 is introduced accordingly.

By order,
J.P. SINGH-II,
Pramukh Sachiv.
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No. 790 (2)/LXX1X-V-1-21-1(ka)-17-21
Dated Lucknow, August 24, 2021"

IN pursﬁance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya 17 of 2021) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on August 24, 2021, The Uccha

- Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam, )

THE UTTAR PRADESH PRIVATE UNIVERSITIES (AMENDMENT)

p ACT, 202}
(U.P. Act no. 17 of 2021)
. [As-passed by the Uttar Pradesh Legisiature]
AN :
b ACT
to amend the Uttar Pradesh Private Universities Act, 2019.

i 1S HEREBY enacted in the Seventy second Year of the Republic of India as
follows:- :

L{1) This Act may be _called the. Uttar Pradesh Private Universities Short title
(Amendment) Act, 2021. ) and

Commencement

© (2) 1t shall be deemed to have come into force with effect from April 12, 202]

3 1ni Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (heremafter Amendment of
referred to as the “principal Act™’) affer serial no. 27, the Columns of the said Schedule E’“:'fi'cllci:’tlz
shall be amended as below and after serial no. 27 for the newly established Universities of 2019
the following serial numbers shail be inserted, namely :-.

Sl. no. Name of the University © Name of the Sponsonng Body

28 United University, Prayagraj, { Shiv Ram Das Gulati Memorial Trust,
Uttar Pradesh Prayagraj
29 F.S. University, Shikohabad, | Fulan Singh Jankalyan Trust, Sita Nagar,
Firozabad, Uttar Pradesh’ Nagla Bhau, Firozabad, Uttar Pradesh
30 Mahayogi Gorakhnath Guru Shri Gorakshnath Chikaitsalay
University Gorakhpur, Uttar | Samiti, Shri Gorakhnath Mandir Parisar,
| Pradesh Gorakhnath, Gorakhpur, Uttar Pradesh

3. (1) The State Government may for the purposes of removing any difficulty in Powerto
relation to the establishment of United University Prayagraj, Uttar Pradesh, F.S Lci"f;_'"c:ilies
‘University Shikohabad, Firozabad, Uttar Pradesh and Mahayogi Gorakhnath University
Gorakhpur, Uttar Pradesh by order published in the Gazette direct that the provisions of
the principal Act shall during such period, as may be specified in-the order, have effect
subject to such adaptations, whether by way of modification, addition or omission, as it
may deem necessary or cxpedlent

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of
Statc Legislature as soon as may be after it is made.
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Repeal and saving 4. (1) The Uttar, Pradcsh. Prtvale Unwersmes (Amendment) UP.
Ordinancce, 2021 is hereby repealed. ?Ldf';g’z“ic no.

(2) Notwithstanding such repeal, anything done or any action
taken” under the provisions of the principal Act as amended by the
Ordinance referrcd to in sub-section (1) shall be deemed to have been done
or taken under the corresponding provisions of the principal Act as
amended by lhts Act as il the provisions of this Act were in force at all

material umcs
fl - - . At

SITATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Pfivale Universities Act, 2019 (U.P." Act no. 12 of 2019) has been enacted to

provide for the establishment of new Private Universities and incorporation of existing private universities

in the State of Uttar Pradesh for imparting higher education in the Siate of Uttar Pradesh and 1o regulate

their functions and for rna'ttersl connected therewith or incidental thereto. o
In order to provide fo‘rr the establishment of three new private Universities, namely :—
(i} United University Prayagraj, Uttar Pradesh; (i) F.S. University Shikohabad, Firozabad,
Uttar Pradesh; and i(iii)'Mahayog,i Gorakhnath Ui1iversity Gorakhpur, Uttar Pradesh, it was
decided to amend Schedule 2 of the.aforesaid Act. | £

. p

Since the Siate Lef,lslaturc was not in session and immediate leglslatlve action ‘was necessary to
lmplcmc,nt the aforesaid decnsmn the Uttar Pradesh Private Universities (Amendment) Ordinance, 2021
{U.P. Ordinance no. 4 of 202 ) was proniulgated by the Governor on April 12,2021, C“‘*{

3
g

This Bill is introduced to replace the aforesaid Ordinance.
1
‘ By order,
’ " ATUL SRIVASTAVA,
‘ ' Pramukh Sachiv,

v

i

ER |
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No. 795 (2)/LXXIX-V-1-21-1-ka-27-21
Dated Lucknow, August 24, 2021

t
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya 18 of
2021) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 24, 2021. The
Uccha Shiksha Anubhag-1 is administratively concemed with the said Adhiniyam. .

THE UTTAR PRADESH PRIVATE UNIVERSITIES (SECOND AMENDMENT)

ACT, 2021
{U.P. Act no. 18 0f 2021)
[As passed by the Uttar Pradesh Legislature]
AN
AcT
further to amend the Uttar Pradesh Private Universities Act, 2019.
1T Is HEREBY enacted in the Seventy second Year of the Republic of India as follows:-

Short title 1. This Act may be called the Uttar Pradesh Private Universities
{Second Amendment) Act, 2021,
Amendment of 2. In the Uttar Pradesh Private Universities Act, 2019, hereinafier referred to as
f\f“'ﬁ';'zl;rol‘f"’ the principal Act, in section 2,-
2019
(a) after clause (c), the following clauses shall be inserted, namely :-

“(ca) "College' means a college ‘affiliated’ or *associated’ to a University
established under a State Act ;

{cb) ‘Council' means the Utiar Pradesh State Council Of Higher Education
established under the Uttar Pradesh State Council Of Higher Education Act, 1995
(U.P. Act no. 22 of 1995} ;"

(b} after clause (t), the following clause shall be inserted, namely :-

“(ta) 'Off-campus centre’ means a centre of the private University
established by it outside the main campus within the State operated and
maintained as its constituent unit, having the University’s compliment of facilities,
faculty and staff. "

Amendment of 3. In the principal Act, in clause (b) of section 3, before the first proviso the
section 3 following explanation shall be inserted, namely:-
"Explanation :— The land in the name of a college or educational institution
established by the sponsoring body shall also be deemed to be duly possessed by a
sponsoring body for the purpose of establishing a University under this Act. " )
Insertion of a 4. In the principal Act, after section 7, the following section shall be inserted,
;;}:)SCC!IDH namely:-

"7 (A) A private University shall be a unitary University having adequate facilities
for teaching, research, examination and extension services. However, afier the development
of its main campus and after five years of its coming into the existence in exceptional
circumstances, the University may be permitted to open off-campus centers, subject to the
following conditions :-

(a) the off-campus centre(s) shall be set up with the prior approval of the
Government of Uttar Pradesh and the UGC. The Sponsoring Body shall duly
conform to the norms of the land and other infrastructural and academic
facilities as determined by the Central/State Government or Central/State
Regulatory Bodies for a higher education institute or off-campus centre in the
State;

(b) the over-all performance of the off-campus centre(s) shall be monitored -
annually by the UGC and the Higher Education Council under the provisions of
this Act. The directions of the UGC and the Government of Uttar Pradesh for
management, academic development and improvement shall be binding;

(c) the said centre(s)institute(s) shall be the constituent unit(s) of the
private University. However the private University shall not have the right to
grant them affiliation;
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(d) if the functioning of the said centre(s) remains unsatisfactory, the private
University shall be instructed by the UGC or State Government to close down the said
centre(s), which shall be binding upon the University. In such a situation, the interest of
the students already enrolled therein shall be protected under the provisions of this Act. "

5.1n the principal Act, for sub-sections (1) and (2) of section 34 ,the following Amf_’"dmen! of
sub-sections shall be substituted ,namely:- section 34

"(1) The first Statutes of the Universities established or incorporated under
this Act shall be made and approved by the Executive Council.

. {2) The first Statutes as above shall be submitted to the State Government
for information within six months of establishment of a University. "

6. (1) The State Government may for the purposes of removing any difficulty in Power to
relation to the provisions made by this Act, by order published in the Gazerte, direct that remove
the provisions of the principal Act shall during such period, as may be specified in the difficulties
order, have effect subject to such adaptations, whether by way of modification, addition or

omission, as it may deem necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of
State Legislature as soon as may be after it is made.

STATEMENT OF OBJECTS AND REASONS '

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) was enacted to
provide for the establishment of new Private Universities and incorporation of existing private universities
in the State of Uttar Pradesh for imparting higher education in the State of Uttar Pradesh and to regulate
their functions and for matters connected therewith or incidental thereto.

2. The New Education Policy, 2020 includes the establishment of at least one higher educational
institution in or near each district, increasing the gross enrollment rate and providing institutional

- autonomy to higher educational institutions. For the purpose of implementing the aforesaid Policy and

enhancement of quality highér education in private universities, after completing the efficient operation of
the universities established in the private sector for five years, it has been decided to amend the aforesaid
Act to grant permission for setting up of ‘off-campus centers’ within the limits of Uttar Pradesh.

3. After examining the proposals for the establishment of universities in the private sector, it was
found that the land revenue records proposed by some sponsoring body for the establishment of
universities in the private sector are mentioned in the names of the colleges already run by the sponsoring
body. Thus, a need was felt to explain that the land in the name of the college or educational institution
shall also be deemed to be duly possessed by the sponsoring body.

4. The first Statutes of the universities are made with the approval of the State Government. In
case of noh-approval by the State Government within three months, the first Statutes are deemed approved
by the State Government. With a view to give adequate autonomy to private universities an order to
eliminate the delay in the process of said approval, it has been decided to vest in the Executive Council the
power to make the first Statutes. . .

5. In view of the above, it has been decided to amend the relevant sections of the aforesaid Act.

6. The Uttar Pradesh Private Universities (Second Amendment) Bill, 2021 is introduced
accordingly.

) By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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Hlovdogodio—gotio 71 w0 fAumdr—2021-(577)—300 WfR— (@™ / Eo / aifHe) |

255 RPH vidhaika -2 | Adhiniyam folder _(privete univercities »202 Data-4E

e -
[



. ;
s | -
@, * i
N [ . * -
. - }
. £
. L a2
' L - -
B . . -
R Sy
" L4 ~ .
e .
N .
B
. ' ] N
LT L It - i . i 2
- L3
[ RS - " - . . . T - )
3 3;1 . - . . R )
thoe aﬁ“j .
N L . |
LA . LS N
- b ' . ) -
A o
. - * . - : e -
* P
3 .
. Y .
. - .
. - ) - "
N +
- - -
o ]
- e T .
. . _
R Lot .
L)
: B " F e
"a. -y 4 ‘s k
r ! - ’
-
- .
r . . . .
P 2 : .
A B - -
- ral s
- -
3
- ! T *
-
- Y
- . B - -
’ . rd
. . . R .
v - 1
4 .
.
[ '
.
- . 2 .
. -
4 . . L
- . .
* . .




IOREIT AFR—THoTHoYlo / Uedo
Seclo / UrioUlo—91 /2014—16
A T URE (T A T
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fEmh aRfre
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AEAS, YHAR, 3 [, 2022
RS 13, 1944 S
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JcdN Yo QAT

TRT 299 / 79-fA-1—2022-1-H-5-2022
TGS, 3 9, 2022
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(SR U< AfAfTam e 3 99 2022)
[SIET IR U9 faes wusd gRT uiiRd gai)
IR Uy N fawafaemea iffm, 2019 &1 AR HYlEE @A
% fog

arferfras
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No. 299 (2)/LXXIX-V-1-2022-1(ka)-5-2022
Dated Lucknow, June 3, 2022

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Sanshodhan) Adhiniyam, 2022 (Uttar Pradesh Adhiniyam Sankhya 3 of 2022) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on June 3, 2022. The Uccha Shiksha
Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (AMENDMENT)
ACT, 2022
(U.P. Actno. 3 0f 2022)
[A4s passed by the Uttar Pradesh Legislature]
AN
AcCT
Sfurther to amend the Uttar Pradesh Private Universities Act, 2019.
IT IS HEREBY enacted in the Seventy third Year of the Republic of India as
follows:-
1. This Act may be called the Uttar Pradesh Private Universities (Amendment) Short title
Act, 2022.
2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter =~ Amendment
referred to as the "principal Act") after serial no. 29, the Columns of the said Schedule 2?%01;6?;? 2
shall be amended as below and after serial no. 29 for the newly established University the 5 of

following serial numbers shall be inserted, namely — 2019
Sl. no. Name of the University Name of the Sponsoring Body
30. IILM University, Greater Noida, | Ram Krishan and Sons Charitable
Uttar Pradesh Trust, New Delhi

3. (1) The State Government may for the purposes of removing any difficulty in  Powerto
relation to the establishment of IILM University, Greater Noida, Uttar Pradesh, by order ~ 'SmOV¢
. . . .. .. . difficulties
published in the Gazette, direct that the provisions of the principal Act shall during such
period, as may be specified in the order, have effect subject to such adaptations, whether
by way of modification, addition or omission, as it may deem necessary or expedient :

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both the Houses
of State Legislature as soon as may be after it is made.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U. P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing private universities
in the State of Uttar Pradesh for imparting higher education in the State of Uttar Pradesh and to regulate
their functions and for matters connected therewith or incidental thereto.

In order to provide for the establishment of a new private university at Greater Noida, namely
IILM University, Greater Noida, Uttar Pradesh, it has been decided to amend Schedule-2 of the aforesaid
Act.

The Uttar Pradesh Private Universities (Amendment) Bill, 2022 is introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

RNoTHOYON0—T0W0 87 ISTUF—2022—(220)—599 UfRI— (@R / o / 3ifHHT) |
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TGS, 3 9, 2022
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fOuR BRI BT Maedd off, I U §RT fQAId 8 SaN), 2022 P IR Uae il
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UHRg Al |
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No. 298 (2)/LXXIX-V-1-2022-1(ka)-4-2022
Dated Lucknow, June 3, 2022

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 2022 (Uttar Pradesh Adhiniyam Sankhya 4 of 2022)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on June 3, 2022. The Uccha
Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (SECOND
AMENDMENT) ACT, 2022
(U.P. Act no. 4 of 2022)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.

IT IS HEREBY enacted in the Seventy third Year of the Republic of India as
follows:-

1.(1) This Act may be called the Uttar Pradesh Private Universities (second Short title
Amendment) Act, 2022. and Commencement

(2) It shall be deemed to have come into force with effect from January 8, 2022.

2. At serial no. 15 in Schedule 1 and Schedule 2 of the Uttar Pradesh Private amendment of
Universities Act, 2019, the entries at serial no. 15, shall be deleted and the said Schedule Schedule 1 and

shall be renumbered accordingly : Schedule 2 of
U.P. Actno. 12

of 2019
Provided that the said amendment shall come into effect from the date of

notification of the University Scheduled at serial no. 15 in the aforesaid Schedules as
'Institution of Eminence Deemed to be University' under UGC (Institutions of Eminence
Deemed to be Universities) Regulations, 2017.

Repeal and 3. (1) The Uttar Pradesh Private Universities (Amendment) U.P.Ordinance

saving Ordinance, 2022 is hereby repealed. no. 4 of 2022

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
provide for establishment of new Private Universities and incorporation of existing private Universities in
the State of Uttar Pradesh for imparting higher education in the State of Uttar Pradesh and to regulate their
functions and for matters connected therewith or incidental thereto.
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Thirty private Universities are included in Schedule 1 and 2 of the aforesaid Act. UGC
(Institutions of Eminence Deemed to be Universities) Regulations, 2017 provides for a private
Universities to be declared as institution of eminence deemed to be Universities. In the light of the
aforesaid provision, it was decided by the State Government to amend the aforesaid Schedules by
deleting the entries related to the said University so that the aforesaid status can be conferred on the
aforesaid University .

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Amendment) Ordinance, 2022

(U.P. Ordinance no. 4 of 2022) was promulgated by the Governor on January 08, 2022.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 423 (2)/LXXIX-V-1-2023-1(ka)-8-2023
Dated Lucknow, August 21, 2023

IN pursuance of the provisions &f clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the foliowing English translation of the Uttar Pradesh Niji
Vishwavidyalaya (Sanshodhan} Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 8 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on August 17, 2023. The Uccha
Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam. : -

THE UTTAR PRADESH PRIVATE UNIVERSITIES (AMENDMENT)

ACT, 2023
{U.P. Act No. 8 of 2023)
[As passed by the Uttar Pradesh Legislature]

AN’ ‘
ACT

further to amend the Uttar Pradesh Private Universities Act, 2019.

IT IS HEREBY enacted in the Seventy Fourth Year of the Republic of India as

follows:- _
1.(1) This Act may be called the Uttar Pradesh Private Universities Short title

(Amendment} Act, 2023, . - and
Commencement

s
-

-

(2) 1t shall be deemed to have c?me into force with effect from June 27, 2023.

2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter Amendmentof
. referred to as the “principal Act’’) after serial no. 30, the Columns of the said Schedule z‘.’::ed:i: 2 "fu
I P. Actno.
shall be amended as below and after serial no. 30 for the newly established Universities 0f201;

the following serial numbers shall be inserted, namely :-

Sl-no. Name of the University Name of the Sponsoring Body

31 Agrawan Heritage University, Shri Jagdish Jankalyan Educational Trust,
Agra, Uttar Pradesh Shikohabad, Firozabad, Uttar Pradesh

32 Mahaveer University, Meerut, | New Tuples Educational Society, Meerut,

Uttar Pradesh ) Uttar Pradesh
13 SDGI Global University, Sunder Deep Educational Society,
Ghaziabad, Uttar Pradesh Ghaziabad, Uttar Pradesh

3. (1) The State Government may, for the purposes of removing any difficulty in  Power to
relation to the establishment of Agrawan Heritage University, Agra, Uttar Pradesh or remove
Mahaveer University, Meerut, Uttar Pradesh or SDGI Global University, Ghaziabad, difficulties
Uttar Pradesh by order published in the Gazette direct that the provisions of the principal
Act shall during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission, as it may deem
necessary or expedient: ‘ :

Provided that no such order shall be made after two years from the date of
commencement of this Act,

(2) Every order made under sub-section (1) shall be laid before both Houses of
State Legislature as soon as may be after it is made.

Repeal and Saving 4. (1) The Uttar Pradesh Private Universities {Amendment) UP.

’ Ordinance, 2023, The Uttar Pradesh Private Universities (Second ?1':12&;;0;023’
Amendment) Ordinance; 2023 and the Uttar Pradesh Private Universities 7 of 2023 and
(Third Amendment) Ordinance, 2023 are hereby repealed. 8 of 2023

(2) Notwithstanding such repeal, anything done or any action

taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all

material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Privatc Universities and incorporation of existing Private Universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.

In order to Provide for the establishment of three new Private Universities namely:- (i) Agfawan
Heritage University, Agra, Uttar Pradesh ; (ii} Mahaveer University, Meerut, Uttar Pradesh; and (iii) SDGI
Global University, Ghaziabad, Uttar Pradesh it was decided to amend Schedule-2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universitics (Amendment) Ordinance, 2023
(U.P. Ordinance no. 6 of 2023), the Uttar Pradesh Private Universities (Second Amendment) Ordinance,
2023 (U.P. Ordinance no. 7 of 2023) and the Uttar Pradesh Private Universities (Third Amendment)
Ordinance, 2023 (U.P. Ordinance no. 8 of 2023) were promulgated by the Governor on June 27,2023,

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

dovaozodio—vodo 512 JIeTU=—2023—(1645)—599 wferai—(@vge / o / sifede) 1 ‘
dovwogodo—vodio 81 wWio faurit—2023—~(1646)—300 nfergi—(@wyee /o / sitwee) 1
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No. 424 (2)/LXXIX-V-1-2023-1(ka)}-9-2023
Dated Lucknow, August 21, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
" Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 9 of 2023)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 17, 2023. The
Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (SECOND AMENDMENT)

-ACT, 2023
(U.P. Act No. 9 of 2023)
[4s passed by the Uttar Pradesh Legislature]
AN
, ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT IS HEREBY enacted in the Seventy Fourth Year of the Republic of India as
follows:- '
1.(1) This Act may be called the Uttar Pradesh Private Universitics (Second Short title
Amendment) Act, 2023, and
) Commencement
(2) It shall be deemed to have come into force with effect from June 28, 2023.

2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter Amendment of
Schedule 2 of

‘ U.P. Actno. 12
shall be amended as below and after serial no. 33 for the newly established Universities 0f201; e

referred to as the “principal Act’’) after serial no. 33, the Columns of the said Schedule

the following serial numbers shall be inserted, namely :-

Sl. no. Name of the University Name of the Sponsormg Body

14 K.M. (Krishna Mohan) | Shri Mohan Singh Shiksha Sansthan, Pali
University Mathura, Uttar | Dungra, Saunkh, Mathura, Uttar Pradesh

Pradesh .

35 Major S.D. Singh University, | Shri Babu Singh Daddu Ji Educational
Fatehgarh, Farrukhabad, | Trust, Civil Lines Fatehgarh, Farrukhabad,
Uttar Pradesh Uttar Pradesh

3. (1) The State Government may for the purposes of removing any difficulty in Powerto
relation to the establishment of K.M. (Krishna Mohan) University Mathura, Uttar Pradesh  remove
or Major S.D. Singh University, Fatehgarh, Farrukhabad, Uttar Pradesh by order difficultics
published in the Gazette direct that the provisions of the principal Act shall during such
period, as may be specified in the order, have effect subject to such adaptations, whether
by way of modification, addition or omission, as it may deem necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of .
State Legislature, as soon as may be, after it is made.
Repeal and saving 4.(1) The Uttar Pradesh Private Universities (Fourth Amendment) U.P.Ordinance

Ordinance, 2023 and The Uttar Pradesh Private Universities (Fifth ::&9182%-023’

Amendment) Ordinance, 2023 are hereby repealed. 2023
(2) Notwithstanding such repeal, anything done or any action

taken under the provisions of the principal Act as amended by the

Ordinance referred to in sub-section (1) shall be deemed to have been

done or taken under the corresponding provisions of the principal Act as

amended by this Act as if the provisions of this Act were in force at all

material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P., Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and mcmporatlon of existing Private Universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters -
connected therewith or incidental thereto.

In order to provide for the establishment of two new Private Universities namely:- (i) K.M.
(Krishna Mohan) University, Mathura, Uttar Pradesh; and (ii) Major 8. D. Singh University, Fatehgarh,
Farrukhabad, Uttar Pradesh it was decided to amend Schedule-2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Fourth Amendment) Ordinance,
2023 (U.P. Ordinance no. 9 of 2023) and the Uttar Pradesh Private Universities (Fifth Amendment)
Ordinance, 2023 (U.P. Ordinance no. 10 of 2023) were promulgated by the Governor on June 28, 2023,

This Bill is introduced to replace the aforesaid Ordinance.

. ‘ | ’ By order,
o ' CATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 412 (2)/LXXIX-V-1-2023-1-ka-16-2023
Dated Lucknow, August 21, 2023

_ IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Tritiya Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 10 of 2023)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 17, 2023. The
Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (THIRD AMENDMENT)
. ACT, 2023
(U.P. Act no. 10 of 2023)
[4s passed by the Uttar Pradesh Legislature] .
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT 1S HEREBY enacted in the Seventy-fourth Year of the Republic of India as

follows:-
1. This Act may be called the Uttar Pradesh Private Universities (Third Shorttille

Amendment) Act, 2023,

2. In Schedule-2 of the Uttar Pradesh Private Universities Act, 2019 Amendment
(hereinafter referred to as the "Principal Act") gffer serial no. 35, the Columns of the Z:SC ;. e:lcl:ez
said Schedule shall be amended as below and affer serial no. 35 for the newly  ne. 12 of
established Universities the following serial number and entries relating thereto shall 2019

column wise be inserted, namely:—

S.No. | Name of the University Name of the Sponsaring Body

36 T.S. Mishra University, Lucknow, | Vedic and Futuristic Edutech, Lucknow,
Uttar Pradesh - Uttar Pradesh )

' 3.(1) The State Government may, for the purposes of removing any difficulty: Power to
in relation to the establishment of T.S. Mishra University, Lucknow, Uttar Pradesh ,by :jei_rf?ic:ﬁties
order published in the Gazette direct that the p.rovisions of the principal Act shall during
such period, as may be specified in 'ghe order, have effect subject to such adaptations,

whether by way of modification, addition or omission, as it may deem necessary or

expedient:
," Provided that no such order shall be made after two years from the date of
g / commencement of this Act. : -

(2) Every order made under sub-section (1) shall be faid before both the Houses

‘of State Legislature as soon as may be after it is made.

e STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
prg\’.'ide for the establishment of new Private Universities and incorporation of existing Private Universities
" in tﬁe State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.
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In order to provide for the establishment of a new Private University at Lucknow namely

T.S. Mishra University, Lucknow, Uttar Pradesh, it has been decided to amend Schedule-2 of the

aforesaid Act.

*

The Uttar Pradesh Private Universities {Third Amendment) Bill, 2023 is introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

ﬁ‘rotfabqoﬁ’rwqorﬂo 510 N[oTq7—2023—(1641}-699 Wfoai—(@wwyex / €0 / 3lHie) |.
dloTsogoho-Yodio 79 w0 fmmi-2023—(1642)—300 FRAI—(Frgex / So / JifHE) |
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No. 597(2)/LXXIX-V-1-2023-1-ka-19-2023
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Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidhyalay (Chaturth Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 20
of 2023) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7,
2023. The Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES
(FOURTH AMENDMENT) ACT, 2023
(U.P. Act no. 20 of 2023)

[A4s passed by the Uttar Pradesh Legislature]
AN

ACT

further to amend the Uttar Pradesh Private Universities Act, 2019.
IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Private Universities (Fourth Short title and

commencement
Amendment) Act, 2023.

(2) It shall be deemed to have come into force with effect from 20™ October, 2023.

2. In Schedule-2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter Amendment of
referred to as the “principal Act”) affer serial no. 36, the Columns of the said Schedule ;d;,e(i:iet Izlo(?flz
shall be amended as below and affer serial no. 36 for the newly established Universities of 2019

the following serial numbers shall be inserted, namely :-

SL Name of the University Name of the Sponsoring Body

no.

37| Varun Arjun University, |Varunarjun Trust, Keshlata Hospital,
Shahjahanpur, Uttar Pradesh Delaper, Bareilly, Uttar Pradesh

3. (1) The State Government may for the purposes of removing any difficulty in Power to remove
relation to the establishment of Varun Arjun University, Shahjahanpur, difficulties
Uttar Pradesh by order published in the Gazetfe direct that the provisions of the principal
Act shall during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission, as it may deem
necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.
(2) Every order made under sub-section (1) shall be laid before both Houses of

the State Legislature, as soon as may be, after it is made.

Repeal and 4. (1) The Uttar Pradesh Private Universities (Sixth Amendment) U.P.
Saving Ordinance, 2023 is hereby repealed. Ordinance no.
17 0f 2023

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act, as amended by

this Act, as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS
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The Uttar Pradesh Private Universities Act, 2019 (U. P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing private universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.

In order to provide for the establishment of a new private university namely Varun Arjun
University, Shahjahanpur, Uttar Pradesh, it was decided to amend Schedule-2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Sixth Amendment) Ordinance,
2023 (U. P. Ordinance no. 17 of 2023) was promulgated by the Governor on October 20, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

YIouH0ZOU0—T0UI0 793 TSTUF—2023—(2268)—599 Ufdi—(Fgex / E0 / JiThHH<T) |
FoTHOOW0—T0H0 144 A0 fAEmi—2023—(2269)—300 UfRI—(@FgeR / Elo / JATHAT) |
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,

No. 66(2)/LXXIX-V-1-2024-1-ka-2-2024
Dated Lucknow, February 26, 2024

Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya | of 2024) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on February 26, 2024. The Uccha
Shiksha Anubhag- 1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (AMENDMENT ) Act, 2024
(U.P. Act No. 1 Of 2024)

(As passed by the Uttar Pradesh Legistature)

AN
ACT

Jurther to amend the Uttar Pradesh Private Universities Act, 2019,

I'r Is HEREBY enacted in the Seventy-fifth year of the Republic of India as follows:—

1. (1)

{Amendment } Act, 2024 .

2)

it shall be deemed to have come into force with effect from

December 31, 2023.

2. In Schedule-2 of the Uttar Pradesh Private Universities Act,
(hercinafter refarred o as the "principal Act") after serial no."37, the Co]umﬁ? of the
said Schedule shall be amended as below and after serial no. 37 for the newly

This Act may be called the Uttar Pradesh Private Universities

established Universities the following serizl number shall be inserted:—

2019

: $1. no.

Name of the University

Name of the Sponsoring Body

b 38

S.K.S. International
University, Mathura,
Uttar Pradesh

Brijbasi Education and Welfare Socnety,
Mathura, Uttar Pradesh

3. (1) The State Government may, for the purposes of removing any difficulty
in relation to the establishment of S.K.S. International University, Mathura Uttar
Pradesh, by order published in the Gazetre direct that the provisions of the principal
Act shall during such period. as may be specified in the order, have effect subject to
such adaptations, whether by way of modification, addition or omission, as it may

deem necessary or expedient:

Provided that no such order shall be made after two years from the date of

commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of

the State Legislature as soon as may be after it js made.

U.P. Ordinance
-no. 20 of 2023

4. (1) The Uttar Pradesh Private Universities (Seventh

Amendment) Ordinance, 2023 is hereby repealed.

(2} Notwithstanding such repeal, anything donc or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act

were in force at all material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted 1o
provide for the establishment of new Private Universities and incorporation of existing Private
Universities in the State of Uttar Pradesh for imparting higher éducation and to regulate their functions

ol g vl

L

O T T - P

and for matters connected therewith or incidental thereto.

In order to provide for the cstablishment of a new private University namely, $.K.S. International
University, Mathura, Uttar Pradesh, it was decided to amend Schedute 2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was nccessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Seventh Amendment)
Ordinance, 2023 (U.P. Ordinance no. 20 of 2023) was promulgated by the Governor on
December 31, 2023. '

This Bill is introduced to replace the aforesaid Ordinance.

By order, .
ATUL SRIVASTAVA,
- Pramukh Sachiv.

Hlorwogodio- goflo 1137 ATIH—2024—(3155)-599 FfrFi—(Fgex /o / ) |
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No. 341(2)/LXXIX-V-1-2024-1-ka-6-2024
Dated Lucknow, August 13, 2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Dwitiya Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adihiniyam Sankhya 11 of 2024)

as passed by the Uttar Pradesh Legislature and assented to by the Governor on August
Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (SECOND
AMENDMENT) ACT, 2024
(U.P. Act no. 11 of 2024)
[4s passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT Is HEREBY enacted in the Seventy-fifth Year of the Republic of India as
followes :—
1. (1) This Act may be called the Uttar Pradesh Private Universities (Second
Amendment) Act, 2024.
(2) It shall be deemed to have come into force with effect from the 6™ day of
March, 2024.
2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter
referred to as the "principal Act") after serial no. 38, the Columns of the said Schedule
shall be amended as below and affer serial no. 38 for the newly established Universities

the following serial numbers shall be inserted, namely :-
SI. no. Name of the University Name of the Sponsoring Body
39 "Sharda University Agra" | Sri Anand Swroop Educational Trust,
Agra, Uttar Pradesh Agra, Uttar Pradesh

40 Saroj International University, | Smt. Saroj Singh Shikshan Sansthan,

Lucknow, Uttar Pradesh 8 Mall Avenue, Lucknow, Uttar Pradesh
41 JSS University, Noida, JSS Mahavidyapeetha, Ghaziabad,
Uttar Pradesh Uttar Pradesh

3. (1) The State Government may, for the purposes of removing any difficulty in
relation to the establishment of "Sharda University Agra" Agra, Uttar Pradesh, or Saroj
International University, Lucknow, Uttar Pradesh or JSS University, Noida, Uttar Pradesh
by order published in the Gazette, direct that the provisions of the principal Act shall
during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition  or omission, as it may deem
necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of
the State Legislature, as soon as may be, after it is made.

Repeal and 4. (1) The Uttar Pradesh Private Universities (Amendment)
saving Ordinance, 2024, the Uttar Pradesh Private Universities (Second
Amendment) Ordinance, 2024 and the Uttar Pradesh Private
Universities (Third Amendment) Ordinance, 2024 are hereby repealed.
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing Private
Universities in the State of Uttar Pradesh for imparting higher education and to regulate their functions
and for matters connected therewith or incidental thereto.

In order to provide for the establishment of three new Private Universities, namely :— (i) "Sharda
University Agra", Agra, Uttar Pradesh; (ii) Saroj International University, Lucknow, Uttar Pradesh; and
(iii) JSS University, Noida, Uttar Pradesh, it was decided to amend Schedule 2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision,the Uttar Pradesh Private Universities (Amendment) Ordinance, 2024
(U.P. Ordinance no. 1 of 2024), the Uttar Pradesh Private Universities (Second Amendment) Ordinance,
2024 (U.P. Ordinance no. 2 of 2024) and the Uttar Pradesh Private Universities (Third Amendment)
Ordinance, 2024 (U.P. Ordinance no. 3 of 2024) were promulgated by the Governor on March 6, 2024.

This Bill is introduced to replaced the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

GoTHIOYI0—T0UT0 199 TSTIF—2024—(560)—599 UfII—(FFIex / Elo / JATHHT) |
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No. 342(2)/LXXIX-V-1-2024-1-ka-13-2024
Dated Lucknow, August 13,2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the

Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Tritiya Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 12 of 2024) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on August 12, 2024. The Uccha

Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH PRIVATE UNIVERSITIES (THIRD AMENDMENT )
ACT, 2024
(U.P. AcT No. 12 Of 2024)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT Is HEREBY enacted in the Seventy-fifth year of the Republic of India as follows:—
1. (1) This Act may be called the Uttar Pradesh Private Universities (Third
Amendment ) Act, 2024 .
(2) It shall be deemed to have come into force with effect from the

2" day of July, 2024.

2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter
referred to as the "principal Act") after serial no. 41, the Columns of the said Schedule
shall be amended as below and after serial no. 41 for the newly established Universities,
the following serial number and entries relating thereto shall be inserted, namely :—

Sl. no. Name of the University Name of the Sponsoring Body
42. Future University, Shree Rajendra Kumar Gupta Memorial
Bareilly, Uttar Pradesh Trust, Bareilly, Uttar Pradesh

3. (1) The State Government may, for the purposes of removing any difficulty
in relation to the establishment of Future University, Bareilly, Uttar Pradesh, by order
published in the Gazette, direct that the provisions of the principal Act shall during such
period, as may be specified in the order, have effect subject to such adaptations, whether
by way of modification, addition or omission, as it may deem necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of
the State Legislature as soon as may be after it is made.

Repeal and 4. (1) The Uttar Pradesh Private Universities (Fourth
saving

Amendment) Ordinance, 2024 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the principal
Act as amended by this Act as if the provisions of this Act were in force
at all material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing Private
Universities in the State of Uttar Pradesh for imparting higher education and to regulate their functions
and for matters connected therewith or incidental thereto.

In order to provide for the establishment of a new private University namely, Future University,
Bareilly, Uttar Pradesh, it was decided to amend Schedule 2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Fourth Amendment)
Ordinance, 2024 (U.P. Ordinance no. 9 of 2024) was promulgated by the Governor on
July 2, 2024.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 343(2)/LXXIX-V-1-2024-1-ka-14-2024
Dated Lucknow, August 13,2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Chaturth Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 13 of 2024)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 12, 2024. The
Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (FOURTH AMENDMENT )
ACT, 2024
(U.P. ACT No. 13 of 2024)
(4s passed by the Uttar Pradesh Legislature)
AN
ACT

further to amend the Uttar Pradesh Private Universities Act, 2019.

IT Is HEREBY enacted in the Seventy-fifth Year of the Republic of India as follows:—

Short title and

commencement

1. (1) This Act may be called the Uttar Pradesh Private Universities (Fourth
Amendment ) Act, 2024 .

(2) It shall be deemed to have come into force with effect from the
4 day of July, 2024.

2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 Amendmentof
Schedule 2 of

U.P. Actno. 12
said Schedule shall be amended as below and after serial no. 42 for the newly of 2019

(hereinafter referred to as the "principal Act") affer serial no. 42, the Columns of the

established Universities the following serial numbers shall be inserted namely :—

Sl. no. Name of the University Name of the Sponsoring Body
43, G.S. University, Hapur, Sri Jaipal Singh Sharma Trust, Ghaziabad,
Uttar Pradesh Uttar Pradesh
44, HRIT University, Harish Chandra Ram Kali Charitable
Ghaziabad, Uttar Pradesh Trust, Ghaziabad, Uttar Pradesh

3. (1) The State Government may, for the purposes of removing any difficulty ~Power to
in relation to the establishment of “G.S. University, Hapur” Uttar Pradesh or the HRIT :ieirfrt{lz\:jties
University, Ghaziabad, Uttar Pradesh, by order published in the Gazette direct that the
provisions of the principal Act shall during such period, as may be specified in the
order, have effect subject to such adaptations, whether by way of modification, addition
or omission, as it may deem necessary or expedient:

Provided that no such order shall be made after two years from the date of

commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of

the State Legislature as soon as may be after it is made.
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Rep_eal and 4. (1) The Uttar Pradesh Private Universities (Fifth U'P'l (())rd;n;g;i
saving . . no. o 5
Amendment) Ordinance, 2024 and the Uttar Pradesh Private | r 2024

Universities (Sixth Amendment) Ordinance, 2024 are hereby repealed.

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the principal
Act as amended by this Act as if the provisions of this Act were in force
at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing Private
Universities in the State of Uttar Pradesh for imparting higher education and to regulate their functions
and for matters connected therewith or incidental thereto.

In order to provide for the establishment of two new Private Universities, namely :—(i) G.S.
University, Hapur, Uttar Pradesh; and (ii) HRIT University, Ghaziabad, Uttar Pradesh, it was decided to
amend Schedule 2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Fifth Amendment)
Ordinance, 2024 (U.P. Ordinance no. 10 of 2024) and the Uttar Pradesh Private Universities (Sixth
Amendment) Ordinance, 2024 (U.P. Ordinance no. 11 of 2024) were promulgated by the Governor on
July 4, 2024.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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i g Qg dea 93 § T8 o7 IR yaied e o eRiffad & & o qRa
fAarll HRAE! aedd off, o T g1 &I 17 RIawR, 2024 B IR el il fawafdener
(ATTAT HLMRIA) AR, 2024 (STR U AR WAT 13 e 2024) YT {Har 7 |

Tg fadme gatad e &f ufoRenfid & & ford qr: venfid fasar Simar 2
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No. 496(2)/LXXIX-V-1-2024-1-ka-22-2024
Dated Lucknow, December 26, 2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Paachwaan Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 18 of
2024) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26, 2024.
The Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (FIFTH AMENDMENT)
ACT, 2024
(U.P. ACT No. 18 OF 2024)
[A4s passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT IS HEREBY enacted in the Seventy-fifth Year of the Republic of India as

follows:-

1. (1) This Act may be called the Uttar Pradesh Private Universities (Fifth Short title and

Amendment) Act, 2024. commencement
(2) It shall be deemed to have come into force with effect from the 17" day of
September, 2024.

2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter Amendment of
Schedule 2 of

U.P. Act no. 12
of 2019

referred to as the "principal Act") affer serial no. 44, the Columns of the said Schedule
shall be amended as below and affer serial no. 44 for the newly established Universities
the following serial number shall be inserted, namely:-

Sl1. no. Name of the University Name of the Sponsoring Body

45 Chandigarh University, Unnao, | CU International Educational Trust,
Uttar Pradesh Chandigarh

3. (1) The State Government may, for the purposes of removing any difficulty in  Powerto
remove

relation to the establishment of Chandigarh University, Unnao, Uttar Pradesh, by order difficult
1fficulties

published in the Gazette direct that the provisions of the principal Act shall during such
period, as may be specified in the order, have effect subject to such adaptations, whether
by way of modification, addition or omission, as it may deem necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of
the State Legislature, as soon as may be, after it is made.

Repeal and 4. (1) The Uttar Pradesh Private University (Seventh U.P.
saving Ordinance no.
13 0f 2024
(2) Notwithstanding such repeal, anything done or any action

Amendment) Ordinance, 2024 is hereby repealed.

taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been done
or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.
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STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to

provide for the establishment of new Private Universities and incorporation of existing Private Universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.

In order to provide for the establishment of a new Private University namely, Chandigarh
University, Unnao, Uttar Pradesh, it was decided to amend Schedule 2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary
to implement the aforesaid decision, the Uttar Pradesh Private Universities (Seventh Amendment)
Ordinance, 2024 (U.P. Ordinance no. 13 of 2024) was promulgated by the Governor on
September 17, 2024.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

YI0uH0Z0UT0—T04I0 400 RTSTUZ—2024—(1085)—599 Ufcidi—(h+gex /€0 / JTHHT) |
FoTH0god0—ToH0 179 A0 fAemii—2024—(1086)—300 UfRIi—(@Fgex / €lo / JATHAT) |
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“MRT BT WAGM" & eoa 200 & I YT 1 SR yaw ol fawafdere
(Bodl wuer) fRrd, 2024 R 9= R wT—1 wNfie ®0 9 §9d §, W
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® w0 H AIATIRT B G g9 ARG gRT UHIAG far Swar 2|

SR Uew Aol favafdener (Godr dene) o, 2024
(SR U<eT AfRAaH Fear 19 4 2024)
[CHT IR U<el AU AUsel gIRT uTiRd §aT]
IR Uy ol favafdenera ifif e, 2019 &1 SUaR Heed &+
@ forg

ON O\ N

RA TORTST & Ua8aRd ay ¥ YAggRT FeafeiRad S| a=mm
ST & -

1—(1) I8 Ifafw SR ucw ool favafdenea (wedl derm) orfdfaes,  wfa M &k
2024 HET SIRATT | K

(2) I' a7 14 JraCER, 2024 | Uded 3N FHS SIQIT |
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SR S
T = 12
¥ 2019 BT
T 2
RNICE]
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No. 500 (2)/LXXIX-V-1-2024-1-ka-25-2024
Dated Lucknow, December 26, 2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Chhathwaan Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 19
of 2024) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26,
2024. The Uchch Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (SIXTH AMENDMENT)
ACT, 2024

(U.P. ACT No. 19 OF 2024)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.

IT Is HEREBY enacted in the Seventy-fifth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh Private Universities (Sixth
Amendment) Act, 2024.

(2) It shall be deemed to have come into force with effect from the 14™ day of
October, 2024.

2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter
referred to as the ‘"principal Act") after serial no.45, the following
serial numberalong with the entries relating thereto shall column-wise be
inserted, namely:-

Sl Name of the University Name of the Sponsoring Body
no.

46 | Vidya University, Meerut, Uttar Vidya Bal Mandli Society, Vidya
Pradesh Knowledge Park, Baghpat Road,
Meerut, Uttar Pradesh

3. (1) The State Government may, for the purposes of removing any difficulty in
relation to the establishment of "Vidya University, Meerut", Uttar Pradesh by order
published in the Gazette, direct that the provisions of the principal Act shall during such
period, as may be specified in the order, have effect subject to such adaptations, whether
by way of modification, addition or omission, as it may deem necessary or expedient :

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of the
State Legislature, as soon as may be after it is made.

Repeal and 4. (1) The Uttar Pradesh Private Universities (Eighth Amendment)

saving

Ordinance, 2024 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this

Act as if the provisions of this Act were in force at all material times.

399 RPH 2024( Adhiniyam) Datale

Short title and
commencement

Amendment of
Schedule 2 of
U.P. Act no. 12
of 2019

Power to
remove
difficulties

U.P.
Ordinance
no. 16 of
2024



4 IR U STATIRY ToIe, 26 fodwR, 2024

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U. P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing Private

Universities in the State of Uttar Pradesh for imparting higher education and to regulate their functions
and for matters connected therewith or incidental thereto.

In order to provide for the establishment of a new Private University namely, Vidya University,
Meerut, Uttar Pradesh, it was decided to amend Schedule 2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Eighth Amendment) Ordinance,
2024 (U.P. Ordinance no.16 of 2024) was promulgated by the Governor on October 14, 2024.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

GoTHOOY0—T0YI0 399 IISTUF—2024—(1083)—599 Hfear (Llociodio / 3ifhic) |
GoTH0Y0Y0—T0oql0 178 A0 faermii—2024—(1084)—300 ufcrai—(Slociodio / 3ffwwe) |
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No. 503 (2)/LXXIX-V-1-2024-1-ka-27-2024
Dated Lucknow, December 26, 2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Saatwaan Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 20 of
2024) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26, 2024.
The Uchch Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (SEVENTH AMENDMENT)
ACT, 2024

(U.P. ACT No. 20 OF 2024)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.

IT Is HEREBY enacted in the Seventy-fifth Year of the Republic of India
as follows :—
1. (1) This Act may be called the Uttar Pradesh Private Universities (Seventh ~ Short title and
Amendment) Act, 2024. commencement
(2) It shall be deemed to have come into force with effect from the 14™ day
of November, 2024.

2. In the Uttar Pradesh Private Universities Act, 2019, hereinafter referred to ~ Amendment of
as the principal Act, inclause (aa) of section 2, after sub-clause (iii), the  section 2 of

following sub-clause shall be inserted, namely:- U.P. Act no. 12

“(iv) a society or public trust or company registered under an Act of other of 2019

States.”

3. In the principal Act, in section 7(A), the following proviso shall be ~ Amendment of
inserted at the end, namely : section 7(A)
“Provided that, acting under the provisions of the University Grants
Commission (Setting up and Operation of Campuses of Foreign Higher Educational
Institutions in India) Regulations, 2023, the foreign higher educational institution
may establish ‘campus’ in the State. The provisions of the above mentioned
regulations shall be complied with by the foreign higher educational institution.”
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Power to 4. (1) The State Government may, for the purpose of removing any difficulty
remove in respect of the provisions made by this Act, by order published in the Gazette,
difficulties direct that the provisions of the principal Act shall during such period, as may be

specified in the order, have effect subject to such adaptations, whether by way of
modification, addition or omission, as it may deem necessary or expedient:
Provided that no such order shall be made after two years from the date of
commencement of this Act.
(2) Every order made under sub-section (1) shall be laid before both Houses
of the State Legislature as soon as may be after it is made.
Repeal and Saving 5. (1) The Uttar Pradesh Private Universities (Ninth U.P.

: : Ordinance no.
Amendment) Ordinance, 2024 is hereby repealed. 18 of 2024

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act, as amended by this Act as if the provisions of this Act
were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been
enacted to provide for the establishment of new Private Universities and incorporation of existing
Private Universities in the State of Uttar Pradesh for imparting higher education and to regulate
their functions and for matters connected therewith or incidental thereto.

There are many such institutions in India which are registered as
societies/trusts/companies under various Acts of other States and operate schools/colleges/other
educational institutions while working in the field of education. There is a need to provide the
benefits of educational achievements of such institutions to the general public of the State.

The University Grants Commission (Setting up and Operation of Campuses of Foreign
Higher Educational Institutions in India) Regulations, 2023 provides for the establishment of
campuses by foreign higher educational institutions in the country. A need has also arisen to
grant permission to foreign higher educational institutions to establish campuses in the State.

In view of the above, it was decided to amend section 2 and section 7 (A) of the aforesaid
Act to provide opportunity to such institutions which are registered as Society/Trust/Company in
other States to establish Private Universities in the State and to grant permission to foreign higher
educational institutions to set up campuses in the State.

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Private Universities (Ninth
Amendment) Ordinance, 2024 (U.P. Ordinance no. 18 of 2024) was promulgated by the
Governor on November 14, 2024.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

GoTHOYOY0—T0dI0 398 IISTUH—2024—(1081)—599 Ufdm (lotodio / 3iThe) |
GoTH0goY0—T0oql0 177 |0 faemii—2024—(1082)—300 ufcrai—(Slociodio / ffwwe) |
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faffee foar oy, & SRME U sgaddl & Jegdie SUriRYl, gRagd a1 @i,
ST {6 98 3mavad A1 WHIE AHS, & ATIH | yMTdT 81

Ry I8 b 39 M & U 89 & f3Aie 9 a1 a¥ & uwErq QAT
Pl ATQY T8I AT SIRAT |

2) SUaIRT (1) @& AdH fHar T gAG oMY, W Y I @ uwEn,
JqTeTRy Y o e AvSd & QIFl AeHl ® FHET XTSI |

4—(1) SR Y o favafdeney (G0l HeneH) reareer, SR e
2024 YaggRT FRRYT far Simar 2 i;ffow
(2) V& FRET & B gu W SuET (1) # fifde ereamesr o0 )
R JATHALNT Hol SMAFRH & Iudel & el da g wd A
B T Bl BRIAE], 39 AT gRT AT FANT HA A=
% Ag yudt Suedl & ST Ha A1 oI T FEHSN SIRA Al 39
fafrd & Sudy @ AR w93l 9y o |

IR 3R BRI

Ioa RIe JeM B4 g SaR U< I § T ol favafdenedl @ e aRe SR
faemm ol favafdereri @ FRAd &= vd S99 daal & f[AfFEfa e iR S99 |eafea ar

3N AME! &7 SUGY TR 7 Sk Uw o feafdenea aiftfas, 2019 (SR e sifdfm
T 12 9 2019 ) iffafid far w7

e 1 el favafdener senfq fade favafdere, ASHR, SR U< &1 WITUET 8 SUed

B B eI W Yaiad AAFIH BT ST 2 H A B BT fAfree fhar ma |
i T AU ded w3 H T8 o7 IR yaie fAfeay @ srifad wRA @ o A
et SRIATE! smawa® off, 3T Ut g7 faA1d 6 AR, 2024 B IR oW il faafdemea

(GHal HEIEH) LAY, 2024 (SR U IALATQY AT 20 A9 2024) WM fHAT 7T |
I fa9ue qatad oredreer &l ufoRenfia axe & ford qre wenfid faar <irem 2 |

3T N,
gl Aranrd,
UqQ A |
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No. 499(2)/LXXIX-V-1-2024-1-ka-29-2024
Dated Lucknow, December 26, 2024
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Aathwaan Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 21 of
2024) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26, 2024.
The Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH PRIVATE UNIVERSITIES (EIGHTH AMENDMENT)
ACT, 2024
(U.P. ACT No. 21 OF 2024)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.

IT Is HEREBY enacted in the Seventy-Fifth Year of the Republic of India as
follows:-

1.(1) This Act may be called the Uttar Pradesh Private Universities (Eighth Shorttitle and
Amendment) Act, 2024. commencement
(2) It shall be deemed to have come into force with effect from the 6™ day of
December, 2024.

2. In Schedule-2 of the Uttar Pradesh Private Universities Act, 2019 Amendment of
hereinafter referred to as the "principal Act", afier serial no. 46, the following serial ~Schedule 2 of

U.P. Actno. 12
number along with the entries relating thereto shall column-wise be inserted, namely :- of 2019
Sl Name of the University Name of the Sponsoring Body
no.

47 | Vivek University, Bijnor, Uttar | Shivika Educational Society, Bijnor,
Pradesh Uttar Pradesh

3. (1) The State Government may, for the purposes of removing any difficulty = Power to remove
in relation to the establishment of Vivek University, Bijnor, Uttar Pradesh by order difficulties
published in the Gazette, direct that the provisions of the principal Act shall during such
period, as may be specified in the order, have effect subject to such adaptations,
whether by way of modification, addition or omission, as it may deem necessary or

expedient :

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of the
State Legislature, as soon as may be, after it is made.

Repeal and 4. (1) The Uttar Pradesh Private Universities (Tenth U.P.Ordinance
saving Amendment) Ordinance, 2024 is hereby repealed. no. 20 of 2024

(2) Notwithstanding such repeal, anything done or any action

taken under the provisions of the principal Act as amended by the

Ordinance referred to in sub-section (1) shall be deemed to have been

done or taken under the corresponding provisions of the principal Act

as amended by this Act as if the provisions of this Act were in force at

all material times.
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STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to

provide for the establishment of new Private Universities and incorporation of existing Private Universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.

In order to provide for the establishment of a new private University namely, Vivek University,
Bijnor, Uttar Pradesh, it was decided to amend Schedule-2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Tenth Amendment ) Ordinance,
2024 (U.P. Ordinance no. 20 of 2024) was promulgated by the Governor on December 6, 2024.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

YI0uH0Z0UT0—T0dI0 397 RTSTUZ—2024—(1079)—599 UfAI—(h+gex /€0 / JTHHT) |
YlovHogouo—Todlo 176 M0 faemii—2024—(1080)—300 URRI—(@RIeR /€10 / JATHHT) |
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A T URE YT BT T

TRERT TS, T qa9T

S W29 W R W TR

STATAIOT
Rerh TR

HAT—1, TS (P)
(SR u<er erfaferam)

aETS, JEWidaR, 21 3FTw, 2025
STqUT 30, 1947 ¥APH FHq

HH-AEIT—134(F—10)

S UaRl R

@ 147 / 79-f3-1-2025-1-%-7-2025
TS, 21 3T, 2025

"R BT WAUF & JE 200 B N S U 7 IR UQe ol
faeafdenera (Hemes), fagas, 2025 RTEd S=a REr s MrT—1 Wemae ® | G i T,
faIh 21 37T, 2025 Pl AFFART UM I AR I8 IR YW IMAFIH F&AT 7 F9 2025

W™
6w H FAAERY B G 39 AT §RT YBIRIT far S1ar & |

IR Uoer ol favafqemera (Femes) ifafaH, 2025
(SR U<eT AfRAIH FEAr 7 9 2025)
[CHT IR U<el AU AuseT gIRT uTiRd §aT]
SR g<w ol fawafaene «ifafam, 2019 &1 SRIaR HYMEH HA
@ forg

arferfes
YR TR & Osaxd 9y # f=faReg  fafwm g9

ST & =
1—(1) I rffgm SR e faoh favafdenca (Femem)  iffraw,  wfe M

2025 BB SR | 3R T
(2) I AP 16 T, 2025 | UJc G FHSM SIRAT |
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SR U
T = 12
| 2019 BT
T 2
RNIEE]

HfSAEdt T B
PI wrfe

IBESSR RSN

2—IR TeY il fwafdenera ifdfae, 2019 (BT &mr “Hat sifefrm”
HET AT ) DI STILAT 2 H, HH W& 47 & UvETd feferRad ®H Er 9o )
SRR, arerfq -

H0%0 faeafaeme &1 A4 gRISTh ey &1 A
48 | T A=9r Al mERIoT 7ef¥ IRy, femdile oxe, el
favafdemery, sredr, SR U<l

3—(1) T WRER, AT A=Y AR T vafderned, riedT, SR U]
D WO & T H B B B R B & YA, Tolc | TR
IM<T RN I8 FRe UeM aR |ahdl © b qo I & Suew, U1 oafy,
ST {6 sew # faffde far SR, & SRME U el & STl U<,
IRag I <, ST {6 I8 navgd a1 FHHAE HHY, & HRgH | g9 86

Ry I b 39 AE & U B & 9% | &l 99 & uvEr Udn
DIS I & fHaT SR |

(2) SU gt (1) & 3rfF fHar T UAS QT A fBY IM & g,
TATRT Y T I AvEd & Q1 Fe & FHE I@T ST |

4—(1) IR ucwr ol fdvafderey (AeeE) ATy, 2025 SR A%
TageRT FRAAT famar Sirar 2| ;Tz;f?w
() V& fReEa & B0 gu Wt SwERr (1) # e arameer o0 )
R JUTHLNRT ot AfAFRM & Sudel & (i od dig dRI AT
B T By PGS, $H ARRH gRT I FNeT qof fefrm
% |8 ydt Iuedl @ N Ha A1 o T FESN SR Al 39
AR & Iudy T ARAE F9A1 H Uged o |

Jea e UeM R B9 SaR U I H Y ol feafderal o e a8k
faemme fol fawafdeneral & dffad &1 T S9a gl @ fIfafid o= ok S99 wefea ar
NS AFE! BT SUGY PR g SR ¥l ol faeafderery srfefm, 2019 (STR uer SifefraH
A= 12 9 2019) AT fHar T 7

v a7 ol fawafdenera srfq #ef¥ wrer arf T favafdener, srater, Sar uewr @t

RATYAT B SUGH B b Iqaed | Yaiad MR B el 2 H [ B Bl fafrea fdar

T |

gfs I fAue ded W3 H @l o iR ydiad ey @1 sRiftad wRA & o gRa
fuml HRIATE! smawaed off, 3fd: ST gRT f3AI® 16 S, 2025 BT IR U<¥l +oll favafderey

GRISEIEEIEN

2025 (SR U ALY HEIT 6 A 2025) WA fhAT 747 |

g fade gafaa sreamesr &1 ufoRenfid & @ ford gre vefiq fosam irar 2 |

37T 9,
el A,
TRg A |
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No. 147 (2)/LXXIX-V-1-2025-1(ka)-7-2025
Dated Lucknow, August 21, 2025

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Sanshodhan) Adhiniyam, 2025 (Uttar Pradesh Adhiniyam Sankhya 7 of 2025) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August 21, 2025. The Uccha Shiksha
Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (AMENDMENT)
ACT, 2025
(U.P. Act no. 7 of 2025)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT IS HEREBY enacted in the Seventy-sixth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh Private Universities Short title and
(Amendment) Act, 2025. commencement

(2) It shall be deemed to have come into force with effect from the 16" day
of June, 2025.

2. In Schedule-2 of the Uttar Pradesh Private Universities Act, 2019 Amendment of
(hereinafter referred to as the "principal Act") after serial no. 47, the following serial ~Schedule-2of

. U.P. Act no. 12
number shall be inserted, namely :- of 201; e
Sl Name of the University Name of the Sponsoring Body
no.

48 Maharishi Mahesh Yogi Ramayan | Maharishi Ramayan, Vidhyapeeth
University, Ayodhya, Uttar Pradesh | Trust, Delhi

3. (1) The State Government may, for the purposes of removing any difficulty in  Power to remove
relation to the establishment of Maharishi Mahesh Yogi Ramayan University, diioulties
Ayodhya, Uttar Pradesh, by order published in the Gazette direct that the provisions of
the principal Act shall during such period, as may be specified in the order, have effect
subject to such adaptations, whether by way of modification, addition or omission, as it
may deem necessary or expedient :

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of the
State Legislature, as soon as may be, after it is made.

Repeal and 4. (1) The Uttar Pradesh Private Universities (Amendment) U.P.
saving Ordinance, 2025 is hereby repealed. gr:;r;ag;: no.
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at

all material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing Private Universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.

In order to provide for the establishment of a new Private University namely, Maharishi Mahesh
Yogi Ramayan University, Ayodhya, Uttar Pradesh, it was decided to amend Schedule-2 of the aforesaid
Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Amendment ) Ordinance, 2025
(U.P. Ordinance no. 6 of 2025) was promulgated by the Governor on June 16, 2025.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

GoTHOOW0—T0UI0 142 STIH—2025—(437)—599 Ufdi—(Slociodlo / 3ffwwe) |
WoTH0YYo—T0odl0 62 A0 faemii—2025—(438)—330-+70=400 Ufdi—(Slociodio / HHe) |
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AT T URT UT Hwied XT

TRFERT e, ITT 4390

SR WE9lT TR BN Wi

AT
femh aRfre

M1, €vs (&)
(SR u<er erfarfeam)

aETS, JEWidaR, 21 3FTH, 2025
STqUT 30, 1947 WD WA

HH-HEIT—134 (h—8)

& 145 / 79-f4-1—2025-1-5-9-2025
TGS 21 3R, 2025

"IRA B WA B s 200 & A M ISFu 4 IR U ol favafdera
(fea deem) faemme, 2025 oY 9= Rrem owi—1 wemafe $9 9 §9d &, W
famlep 21 31TRC, 2025 ®I AFAMT T B R I8 Ik Yol ARATIH A1 9 A9 2025 & wU H

AAATIRYT I GAAT $H ARIE §RT YHIRIT fhar S 2 |
IR Tew ol f[eafdene (fed wemem) «1fefam, 2025
(SR T<eT AfTH H=ar 9 | 2025)
[SHT IR U<e g Ausel g1 uTiRd ga]
SR Ueer el faeafdenera M, 2019 &1 SRR W a’A & ford

O N N

YRA TR & fBgcRd 99 H ydgerr frfaRea sfafwm s=mn

ST &

1—(1) Tg IfRfem Sar uew ol Rvdferew (Rdm Guwm)  wRe Tm sk
AETIH, 2025 BT SR | e
(2) I AP 11 oIS, 2025 F U GAT AHS STRAT |
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SR R 2—IaR Yaul ol fawafdenea srfdfam, 2019 (B4 omr “qa srfarfeem”
ST e 12 HET AT B) DI ATGAl 2 H, HH AT 48 & UTAN AfOIRIT PHH T 9T o
¥ 2019 BT

) STrfl, et —

STIRET 2 BT
NNICE
HOHO faeafdere™ &1 =M Sid 6T &7 AW
49 | S10 B0 UH0 HIGT favafdenmerd, | S0 @0 UA0 ARl SRICIC B
HIER, TRTETETE, PHARCHd  Toaed  Trs Red
IR U | o, AR, TIEEE, Sa
a9 |
Pfegal | 3—(1) ST WK, Sf0 B0 TH0 Al fazafderer, AR, TRTITETS,

T BN A IR U Bl WIYAT & T H Bl B 1 R d & TR, Toie 4

JHIRIT QY gRT I8 39 UM 9= A&l & & g s & Suaw, w=H
Jafy, S fb e H faffds fear o, & SRME U srgdmel & sendi=
SUTRY, RIG a1 @™, ST {6 98 3maedd a1 9HEdE |RS, @ AIH o
gHTdT BT

g 98 & 9 Afdfeem & gRe B @ fadie 9 o1 9 & uwarq v
BIg AT &I fhAT SRAT |

2) SUaRT (1) & efH fHar T UG IMew, S BRI I & uwEn,
JATIFT e I fque Aved @ QM Fel B FHeT T SR |

e aiR 4—(1) SR ey faon fwafdererm  (fgdm woiee) S
g AT, 2025 YAGERT FRAT fbar Sirem 2| S
T 8

(2) v FRET @ B gy o SwEw (1) ® Ffde srarew
ERI IR gl AfAfm & Sugel & A= Pd DIs S Al
DI T B FRAAE!, 59 AR R U FOIeT o Srfefm
% |g yedl SUeHl & S a AT BT AT FEHS SR AN 39
JAFRM & Iuagy | ARAE G H Uged o |

¥ 2025

IEeY 3R BRI

Joa e yeM @R B9 SaRk Ue¥ I § Y ol favafdenedl @ e @R oiiR
faemme ol fAeafqemeral &1 |faford &) 1d S99 dodl ol f[AfFafia & ok S8 |died a1
ATIERTE A BT UG B =g SR Ua¥ (o feafderaa aifdf e, 2019 (STR uwr arfafem
AT 12 |9 2019 ) AfAfrafdd fear T 2

vd a1 ol fvafdenem eafq Sfo wogdo w1 fawafdene, AR, MO,
SR QT Pl WIOAT B SUdY B & Sqad ¥ Yardd Rfad &1 SrRdi—2 H | B B
fafereera fbam v |
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4f g o ded ¥ § T8 o7 &R YEied fafeey &1 sriffad & & o gid
fourll eRIArE! smavad o, 3 2N AUl gRT faAld 11 Jelrs, 2025 B SR g Sl
faeafaemrery
(i <emer) ereaTeer, 2025 (STR UQTT SMeATQY AT 8 9 2025) WEATd fhar T |

g fade gatad e &f ufoRenfid o & ford qr: venfia fasar <iar 2 |

SIS
gl A,
gqg Afrd |

No. 145(2)/LXXIX-V-1-2025-1-ka-9-2025
Dated Lucknow, August 21, 2025
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Niji Vishwavidyalay (Dwitiy Sanshodhan) Adhiniyam, 2025 (Uttar Pradesh Adhiniyam Sankhya 9 of
2025) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 21, 2025.
The Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH PRIVATE UNIVERSITIES (SECOND AMENDMENT)
ACT, 2025
(U.P. ACT no. 9 of 2025)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT Is HEREBY enacted in the Seventy-sixth Year of the Republic of India as
follows:-

1.(1) This Act may be called the Uttar Pradesh Private Universities Short title and
(Second Amendment) Act, 2025. commencement

(2) It shall be deemed to have come into force with effect from the 11" day of
July, 2025.

2. In Schedule-2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter Amendment of
referred to as the "principal Act") after serial no. 48, following serial number shall be Schedule - 2 of

. U.P. Act no. 12
inserted, namely :- of 2019
Sl Name of the University Name of the Sponsoring Body
no.
49 |Dr. K. N. Modi University, Dr. K. N. Modi Institute  of
Modinagar, Ghaziabad, Pharmaceutical Education and Research
Uttar Pradesh Trust Modinagar, Ghaziabad,
Uttar Pradesh
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Power to remove 3. (1) The State Government may, for the purposes of removing any difficulty
difficulties in relation to the establishment of Dr. K. N. Modi University, Modinagar,
Ghaziabad, Uttar Pradesh, by order published in the Gazette, direct that the
provisions of the principal Act shall during such period, as may be specified in the
order, have effect subject to such adaptations, whether by way of modification,
addition or omission, as it may deem necessary or expedient :
Provided that no such order shall be made after two years from the date of
commencement of this Act.
(2) Every order made under sub-section (1) shall be laid before both Houses of
the State Legislature, as soon as may be, after it is made.
Repeal and 4. (1) The Uttar Pradesh Private  Universities U.P.Ordinance
Saving (Second Amendment) Ordinance, 2025 is hereby repealed. no. 8 of 2025
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing Private Universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.

In order to provide for the establishment of a new private University namely, Dr. K. N. Modi
University, Modinagar, Ghaziabad, Uttar Pradesh, it was decided to amend Schedule- 2 of the aforesaid
Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Second Amendment)
Ordinance, 2025 (U.P. Ordinance no. 8 of 2025) was promulgated by the Governor on July 11, 2025.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,

Pramukh Sachiv.

GIoTH0ZOUT0—T0UI0 140 ITSTUF—2025—(433)—599 Ufem (Llociodlo / H¥T) |
FoTH0god0—T0T0 60 A0 fIemii—2025—(434)—70+330=400 ufcrar (lociodio / ifw¥e) |
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